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elect, in such manner as the Chair-
man may direct, one member from
among themselves to be a member
of the Central Advisory Board of
Education.”

Sinrr BHUPESH GUPTA (West
Bengal): Sir, only one suggestion, The
hon. Minister should hold consulta-
tions with the representatives of all
the opposition groups and of course
also of the Congress group before a

person is nominated to this Board of-

Education. That.,
simple thing.

Mr. CHAIRMAN: That is a matter
not for the Minister but for the Housc.

Serr BHUPESH GUPTA: You are
quite right, Sir, it is a matter for the
House. Therefore I appeal to the hon.
Members and to the Minister to be
agreeable to an approach of this kind.

again is a very

Dr. K. L. SHRIMALI: These elec-

tions will be held as directed by the
Chairman.

Mr. CHAIRMAN: I am telling you
that this is not the opportunity. You
have got so many opportunities to dis-
cuss Education, the Central Advisory
Board, Defence matters or the Na-
tional Cadet Corps. But simply be-
cause there is a motion before the
House to agree to an election you
should not get up and say all these..

Surr BHUPESH GUPTA: Sir, over
this Education Board we have serious
grievances, We want the right type
of persons to be put there. I am mak-
ing this suggestion, and it :s for the
House to accept.

Dr. K. L. SHRIMALI: The House
in its wisdom makes proper selection.
I do not think it is right for any Mem-
ber to cast any reflection on the House.
It is for the House to make any selec-
tion 1t wants.

Surt BHUPESH GUPTA: Have I
cast any reflection ‘on the House? If I
appeal, is 1t casting reflection?

‘Mr. CHAIRMAN: The question is:

“That in pursuance of sub-clause
(d) of clause (2) of paragraph 3 of
the Government of India (Educa-
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tion, Health and Lands Department)

Resolution No. F. 122-3/35,E, dated '
the 8th August, 1935, as amended,

this House do proceed to elect, in.

such manner ag the Chairman may

direct, one member from among

themselves to be a- member of the

Central' Advisory Board of Educa-

tion.”

The motion was adopted.

Mr. CHAIRMAN: I have to infornr
Members that the following dates have:
been fixed for receiving nominations
and for holding election, if necessary,

to the Central Advisory DBoard of
Education: —
1. Numh«r of Members One

to te ¢ lected.

2. Last date and time
for reciiving nomi-
natrons.

3. Last datc and time
for withdrawal of

24th August, 1959
(Up 1o 3P. M)

25th August, 1959,
(Up to 3 P, M.)

candidature,
4. Date and time of 28th August, 1959
election. (Between 3 P. M,
and 5 P. M,)
5. Place of election Room No. 28
Ground Floor
Parlia nent
House, New
Delhi.

6. Method of election.  Proportional repre-

sentation by
means of the
single trans-
ferable vote.

DISCUSSION ON REPORT OF THE
ROAD TRANSPORT REORGANISA-
TION COMMITTEE

Tae MINISTER or TRANSPORT
ann COMMUNICATIONS (Surr S. K.
PartIL): Sir, I beg to move:

“That the Rcport of the Road
Transport Reorganisation Committee
1959, laid on the Table of the
Rajya Sabha on the 4th May,
1959, be taken into consideration.”

Sir, I would make a few observa-
tions in the beginning if only to indi-
cate the mind of the Government as
regards the recommendations of this
Committee.
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As the House is aware, the Road
Transport Reorganisation Committee
was appointed in May last year to con-
duct & comprehensive enquiry and
make recommendations for the reor-
ganisation of the road transport set-
up in the States. For some time 1t had
been felt that the ex.sling transport
set-up wag concerncd more with the
regu'aticn of motor transport than its
planned development. In order to
secure fuller development of motor
transport and further expansion to
meet the growing demands in the
country it is necessary that there
should be a suitable machinery at
the Centre as well as in the States to
look after the various problems facing
she industry and to plan and foster its
progressive development.

The Committee submitted this re-
port in March this year and it was
placed before the House soon after
its presentation. The Committee
have made exhaustive and far-reach-
ing recommendations rtegarding the
reorganisation of the transport admin-
istrative set-up in the States. They
have recommended that there should
be a Transport Ministry in each State
to deal exclusively with the roads and
road transport, and such a Ministry
should be under the Transport Minis-
ter charged exclusively with the res-
ponsibility for the subject. The Min-
istry should have a Roads Wing under
a Chief Engincer and a Transport
. Wing under a Transport Commission-
er and a Secretary to the Ministry
to co-ordinate the work of both the
Wings. In a sense this recommenda-
tion is that the State Transport De-
partment should be reorganised on
the lines of the system obtaining in
the Union Ministry of Transport and
Communications.

The Committee have further recom-
mended that under the Transport
Commissioner in a State there should
be three Deputy Transport Commis-
sioners dealing with enforcement,
licensing and registration of vehicles
and planning and development. It has
been suggested that the State Trans-
port Authority should be reconstitu-
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ted with an official Chairman with
judicial experience and two official
members and two non-official mem-
bers. The Transport Commissioner
should normally be the Chairman of

the State Transport Authority.

The Committee have also made re-

. commendations regarding the hearing

of appeals and revision petitions by a
Appellate Tripbunal
with a full-time judicial officer of the
status of a District and Sessions
Judge.

A  number of recommendations
made by the Committee are intend-
ed to overcome the inhibitory factors
in the development of road transport.
Mainly, increased provision for road
construction, grant of permits more
freely wherever transport facilities
are inadequate, use of trailer-truck
combinations and doing away with
multiple taxation are some of the
suggesuons raade by this Committee.
These recommendations are generally
in line with the views already held
by the Ministry of Transport. With
the co-operation of the State Govern-
menis I hope that most of these
recommendations will be implemented
in the near future. As the hon. Mem-
bers will realise, most of the re-
comricndations made by the Com-
mittee have to be examined and
implemented by the State Govern-
ments. These recommendations were
placed before the last meeting of the
Transport Development Council held
in June in New Delhi. The Council
which is a high-powered body consist-
ing of Ministers in charge of Transport
in the respective States felt that the
State Governments should, in the first
instance, be consulted in regard to
these recommendations. These Gov-
ernments have accordingly been ask-
ed to give urgent attention to these
recommendations and communicate
their views to the Government of
India as soon as possible. 1 expect
that these views will be presented to
us by about the end of next month,
and possibly at the end of November
or in December another meeting of
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the Council will be held where deci-
sions will be taken.

I may briefly make a reference to
another aspect of the problem of
road transport, namely the so-called
controversy belween rail and road
transport. As I said in the other
House a few days ago, there is in fact
no coniroversy as such, The problem
relates to better co-ordination in the
matter of rail-road development. I
am sure thire are no i{wo opinions in
the country that both rail as well as
road transport should be utilised to
the fullest advantage of the country.
In order to frame the broad objec-
tives of a national transport policy
the Government have, recently set up
a Committee under the Chairmanship
of M. K. C. Neogy so that the deve-
lopment of transport machinery may
be effected in consonance with qur
growing needs, with economy and
efficiency and avoiding duplication fo
the maximum extent. As soon as the
views of the State Governments on
the various recommendations made
by the Masani Committee are
received, the views of the Govern-
ment of India thereon will be finalised
and steps taken to implement them.

Arguments have

been advanced,

and it inay be asked, that while there

was one Committee appointed and it
had made i{s recommendations, where
was the need of appointing another
Committee. In the other House such
questions were asked to which reply
has been given that this Committee,
namely the Neogy Committee to
which I made reference, has really
no direct connection with 1the Masani

Committee. Both are for different
objectives and for different
purposes. The Masani Committee

was appointed, as 1 have stated, in
arder to streamline, to make recom-
mendations and to find out the bottle-
niecks which have got to be removed.
The. Neogy Committee is a Commit-
tee which advises the Government as
to how there should be better and
more efficient co-operation or co-
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ordination between the various modes
of transport. Such a Committee was
promised by me any number of times
——1I do not know whether it was on
the floor of this House or on the floor
of the other House——that it should be
anpointed so that we should have co-
ordination between various modes oi
transport so that all functions smooth-
ly and efficiently. Therefore, there
is no contradiction between the one
Committee and the other Committee
that has now been appointed.

In the end,; Sir, I am sure that this
House would like to join me in thank-
ing the Chairman and members of
the Committee on which this hon.
House was also represented, for the
very good job they have done and
the wide interest they have stimulat-
ed in this very vital national activi-
ty, our national road transport.

Mr. CHAIRMAN: Motion moved:

“That the Report of the Road
Transport Reorganisation Commit-
tee, 1959, laid on the Table of the
Rajya Sabha on the 4th May, 1958,
be taken into consideration.”

SHrr J. S. BISHT (Uttar Pradesh):
Mr. Chairman, Sir, I must congratu-
late the Government for having
appointed this Road Transport Reorga-
nisation Committee, and the reason
for that congratulation is that the
Government of India is  primarily
interested in the development of its
Railways.

[Mg. DepuTy CHAIRMAN in the Chair.}

Railways being a very big undertak-
ing, somehow the Railway Board
has always been against the develop+
ment of road transport in any shape
or form and it must be due to some
pressure—inside pressure—that this
Committee was at last appointed. 1
also welcome the main recommenda-
tions that have been made by this
Committee.

Now, Sir, the Committee themselves
have brought to our notice that in
India today our road mileage is very
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small. I will not compare it with
that of the United Kingdom or France
which are small and compact coun-
tries where road transport has been
developed over a very long time. I
would rather compare it with a coun-
try of continental magnitude like that
of the United States of America.
There, the road mileage is about one
mile to one sguare male of territory,
whereas we have got one-quarter of
a mile to a square mile. We are, in
fact, much less in area than the United
States of America—practically one-
third. In fact, America is 2} times
the size of India. But, Sir, we know
that transport by motor vehicle is in-
creasing very fast and it is only be-
cause of our economic poverty that
we have\ not been able to develop
motfor fransport to the extent that
we should have done. I will not com-
pare it with countries like America,
Australia or even England, but com-
pare it with small countries like Iraq.
You will be surprised to find that for
a population of one lakh in Irag, they
own 611 motor vehicles, and in the
Phillipines they own 483 vehicles for
a population of one lakh. whereas in
India, we own only 89 motor vehicles
to a population of one lakh. Now, it
is true that as development proceeds
and our economic condition improves,
the total number of motor vehicles is
bound to increase many, many times
over what it is today. It is, there-
fore, very necessary that we should
take immediate and early steps to re-
organise this motor transport, espe-
cially the reconstruction and expan-
sion of Highways—National Highways
as well as State
are in a very backward condition. We
have got 1,21,617 miles of metalled
roads and 1,95,051 miles of unmetal-
led roads and on these the total load
is about ten million animal-driven
vehicles, one hundred and thirty
thousand goods trucks, fortyfive thou-
sand buses and three lakhs of motor
cars. You will thus see that this
system of transport is facing many
great difficulties. The Committee has
pointed out what those great difficul-
ties are. TFirstly, the system of taxa-
‘tion is very bad. The motor vehicle
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! industry is subjected to Central taxa-
tion, state taxation and local taxa-
tion, from which the Railways are
practically, completely, exempt. The
Central taxation comes in the form

of excise duties or import duty on
petrol and diesel o0il and on parts
that are imported for these motor
vehicles as also on many types of
motor vehicles that are imported from
foreign countries. Then there is the
Stiate taxation for registration and
other sundry objects. Then there is
the local octroi or the vehicle tax
imposed by municipalities. In fact, an
appendix is given here—Appendix V
—in this Report, which is rather
very surprising. I will give out just
one or two instances to show what
exorbitant rates of taxation are charg-
ed. In Andhra Pradesh, for instance,
the amount of yearly tax levied on a
40 seater stage carriage is Rs. 4,800,
whereas in that very Andhra Pradesh,
in the Telangana area, it is Rs, 1,488.
There is a great disparity even within
the State in the level of taxes. Then
there are other taxes which I need
not recapitulate here. In other States
also, the taxes vary. For instance,
in the reorganised State of Bombay,
it is Rs. 1,390. In Aurangabad, it is
Rs. 768. In Kerala, if you go to Mala-
bar, it is Rs. 4,800, whereas in the T.C.
area, it is Rs. 6,000. I think it is a
record. No other State has got such
a high taxation as the Travancore-
Cochin area the former Travancore-
Cochin State. Of course, there are
other taxes—wheel tax by munici-
palities and taxes of various other
types. ‘

Now, Sir, this is a very great handi-
cap to the motor car industry. They
have got to pay taxes at every stage.
Then there are other difficulties that
have been very rightly pointed out
and to which very pointed attention
has been drawn by the Committee
from pages 41 to 45.

Chapter IV is with regard to
licensing policy. I have
thing to do with it
once a member of

the
had some-
because I was
the Transport
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Authority. So I know what difficul-
ties ihere are, because a man whe

wants io have a licence for a motor '

vehicle, especially a truck, has to
grease his way through the whole
hierarchy of officialdom. If he is
lucky enough, he will get a chance
that way. It is so very difficult and
the advahtage of it is that once you
happen to get a permit and then if
you are not inclined to go into that
business, it has got a tremendous mar-
ket value. You can sell it at a big
price. So people who have got some
influence are able to get these licen-
ces or permits as they are called.
Then they can trade in them without
even spending a single pie on any of
these things. It is therefore necessary
that this thing should be cleared up
and better arrangements should be
made so that these permits are issued
freely. In certain areas, they have
got a sort of syndicate. The motor
vehicle owners have formed them-
selves into a syndicate and nobody
outside this syndicate is allowed to
have a permit at all. I do not know
how far that is legal or is permissible
under the law, but such sort of mcno-
polistic development should be strong-
ly discouraged. Everywhere there is
this transport syndicate consisting of
private owners. Maybe, a man may
be owning a truck or somebody may
be owning five or six trucks and they
form themselves into a  syndicate.
There is no reason why a man who
wants to stand out of the syndicate
and give them good competition
.should not be allowed to have a per-
mit. In fact, there must be a rule
that a certain percentage—twenty or
twentyfive—of the permits should be
given only to those people who 4o
not go into syndicates or that sort of
monopoly concerns. Even in a capi-
talist country like America there are
very strong laws against trusts, car-
tels and monopolies. Therefore there
is no reason why in this motor trans-
port indusfry we should allow the
growth of a monopolistic tendency in
u particular area, because they try te
make proflt out of it. And then, of
course, there is also the road trans-
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{ port owned by the States. There are

certain States, of course, where the
private sector is also operating on
the same route as the State, I mean
the buses running. That is very
good; that is very welcome, because
there is competition, and that kecps
both the services in good order. But
in many States in U.P. for example
wherefrom I come, there is the
general policy in evidence that +he
private buses are not allowed to ope-
rate on those routes on which Stale
transport buses are operating This
also should be strongly discouraged,
because we should know wherein the
users’ choice lies, the customer, the
man who wants to use this particular
type of transport, whether for iravel- -
ling as a passenger or for sending his
goods. Well, he should be allowed te
have the advantage of free competi-
tion and we should strongly disap-
prove of any action that does not al-
low scope for free competition. I hope
the Ministry of Transport, which 1is
now totally different from the Min-
istry of Railways—it was a good day
when it was, so to say, disengaged
from the Railway Depastment--will
have a free hand in this matter and
not allow itself to be cotrolled or
directed by the Railways. As I was
submitting just now, as between the
motor vehicles themselves, whether
owned by the State, by the syndi-
cate or by a private owner, there
should be free competition. Simi-
larly, there should be free competi-
tion between road transport and rail-
way transport and river transport
and other modes of public transport.
The Railways should not be allowed,
under any pretext whatsoever, to come
in the wav of the development of rozd
transport. The Committee has very
strong'y pointed out these points. Tm
fact, they say in paragraph 23 at page
41:

“In respect of railways and roads,
the vrinciple of roadrail co-ordina-
tion was accepted long ago but, in
the opinion of the Committee, it has
not been fairly applied and has
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been working in a one-sided way
so as to restrict road transport.”

This is quite correct; I entirely agree
with this; I endorse this opinion
because the Government of India, as
long as road transport was also under
the control of the Railways, rather,
the Railway Ministry, tried to issue
«irectiveg to the States so as to see
that road transport was developed
only along what they call “feeder
lines.” that is to say, lines along which
road transport brought goods and
passengers to the railway stations, but
not any road transport which was run-
ning parallel to or in competition with
the Railways, why not? Why should
they not have it? Now, this is a point
which ig worthy of serious considera-
tion.

Then, Sir, tﬁey have also said in
paragraph 25:

“The Railway Board has since
been carrying out a campaign for
restricting road transport in the
name of co-ordination.”

I draw the attention of the hon. Minis-
ter and the Ministry to this particular
. point, because they have given on
subsequent pages—42, 43 and 44—the
various reasons, and I think on page
46 they have reviewed the various
conclusions with regard to cheapness
or otherwise of one form of transport
as against another. Whatever be the
calculation made, the fact is that a
large amount of capital is forthcom-
ing in the private sector and the capi-
tal is being invested in motor trans-
port. Apart from that the user finds
it of very great advantage, of moving
the goods by using road transport
instead of rail transport. We all know
what great disadvantage there is in
rail transport. There was an anti-cor-
ruption committee with regard to the
Railways. They pointed out various
things, how it is difficult to get
wagons, how it is difficult to get the
things to the stations and we see from
the Railway Budget, every year, that
the Railway Ministry is paying three
crores of rupees a year by way of
.compensation to people whose goods

\
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are lost 1n transit, and remember this
please, that before 1941 or 1940 the
annual compensation that the Rail-
ways were paying was only three lakhs
of rupees ifor the whole of India, .
which then comprised India as well as
Pakistan. And now the improvement
is that in India alone they are paying
three crores of rupees a year. They
cannot stop pilferage of goods in
transit. And then there is the diffi-
culty with regard to wagons. There
may be wagons or there may not be
wagons, but unless the mal babus and
the station masters and ‘the goods
transport department are—what should
I say—well paid, it is virtually impos-
sible to get these things. Therefore,
what is happening today is this—it is
so even in Delhi itself—that ‘.people
who arc importing cotton textiles
from Bombay get them direct by road .’
transport from that place. They get
many advantages in this. In the first
place they get it very quickly, in two
or three days. In the second place
they go out to the wholesale merchant
in Bombay, at his shop, and from there
they bring it to the wholesaler here,
at his shop, delivered from door to
door.

Mr. DEPUTY CHAIRMAN: It is
time. ,

Surr J. S. BISHT: Therefore, for all
these reasons I am submitting my
views and 1 hope that the Minister
of Transport will take a strong line
in this matter and not be carried .
away by the considerations that are
put forth so speciously by the Rail-
way Department, that it is a State
investment and therefore this thing
should be stopped or discouraged,
because what they have to consider
as a Government, is the facility which -
the ordinary customer 1s provided
with, whether he wants to travel by
motor transport or wants 1o carry
his goods by moter transport. His
convenience and his Iacuity and his.
economy should be the nrst consider-
ation which should weigh with the
Government as a Government, There
is one way of doing it and that is by
making the Railways alive to a pro-
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per sense of their responsibility in
this matter, not the Railway Mini--
ter particularly, but the railway sta:¥
because, after all, one Minister or
two Ministers can do nothing in this
matter. It is a big corporation o’
one million people and it is so big
that these people. have gone on their
way whether this Minister come; or
that Minister comes. They cannot
control it; it is beyvond their power.
Therefore the only thing that will
control them is very. strong vigorous
competition' by other modes of trans-
port.so that it will make them sit up
and think about it.

Surt D. P. SINGH (Bihar): Mr.
Deputy Chairman, Sir; I have gone
through the Masani Gommittee Re-
port very -carefully and I am of the
view that the recommendations made
in that Report are. very, salutary. I
extend my welcome io that Report
generally.

Sir, it is a well-known fact that if
our country 1s to be industrialised
rapidly, it is absolutely. ~‘hecessary
that road transport is developed as
fast as possible. We all know how
road transport has been neglected all
these years, and the Masahi Commit-

tee was appointed not a day too
soon. In fact, a committee of this
kind should have been appointed

earlier to go into the whole question
and to make its recommendations.
Now that the Report is there and the
recommendations are there, and the
hon, Minister in ‘'the course of his
remarks told us that the Ministry was
very wuch in agreement with the
recommendations contained in  that
Report, I only:-hope that no inordinate
‘delay will occur in implementing the

recommendations contained in that
Re&port.
B} 3

Sir, it has been - our experience,

over and over again, that committees
are constituted; they submit their
reports;there is a general welcome
extended  to these reports; but the
Government. do not find it-possible,
4or some reasom: or the other, -to give
effect to the recommendations ¥ -con
tained in these reports.

[ RAJYA SABHA ]
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Sir, we all know how the Railway
Ministry—I do not want to throw the
blame on any particular individual—
| has been coming in the way of the
, development c¢f road transport. They
lay dbwn conditions from time to:
time that a bus or a truck should
not be allowed, for instance, to ply
over 70 milés or 100 miles and things.
like that, that there should be no
competition 'between the road trans-
port’ and the Railways. 1 am defi-
nitely of the view—and I believe this
House is also of this view, as was
\ made clear in February last in the
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course of the speeches made by the
Members of this House—that the
Railways® must not be allowed to

come in tHe way of the development
of road transport, that no mileage-
limit should be imposed on buses or-
trucks plying on the roads, and that
this competition between the Rail-
ways and roadways will lead to a-
rapid industrialisation of our coun-
try. .

Sir, I am a bit surprised that in
the wake of this Report the K. C.
Neogy . Committée has been appoint-
ed. Personally I have great regard’
for Shri K, C. Neogy. He is a man
of great integrity and all that. But
this Committee, unfortunately, is
Toaded with officials and bureaucrats.
It is a well-known fact how these offi-
cials, whenever they are on a com-
mittee, always pull in the direction
of their departments. They do not
look at the picture as a whole; they
look at the picture piecemeal. They
look at the\ picture from the point of
view of their department. Therefore,
I would appéal to the Minister that,
if possible, this Neogy Committes
should be reconstituted and sorhe:
Members of Parliament belonging to
both Houses should be associated
with it. .That will introduce the
necessary balance.

Sir, T also think that this Neogy
Committee, which has been appoint-
ed to go into the question of national
transpert, should have come earlier
than this Masani Committee. If the:
whole picture would have been there:
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already, the Masani Committee would
have functioned in a much betler
manner. As it is, it is something iike
putting the cart before the horse

Having said this, T would like 1o
point out that so far as the mileage
ot roads and all that is concerned, cur
country is extremely backward. It
has been pointed out by Mr. Bisht,
who spoke before me, how the mile-
age of roads 1 our country is wvery
small, and how the motor vehicles in
our country are in a very small num-
ber. Sir, we do not compare favour-
ably, in the matter of motor vehicles
and roads, even with countries which
are not considered to be very ad-
vanced, such as Ceylon, Iraq and
Malaya. Every effort must be made
to see that there is no obstruction in
the path of the development of road

transport. With that end in view
certain recommendations have beea
made by the Masani Committee

which, I am sure, are being taken in-
to consideration. -

Sir, so far as taxation on road trans-
port is concerned, in India it is con-
sidered to be the heaviest in the
whole world. I do not see why such
& heavy taxation should be there
when we are so keen on developing
our road transport. It is a well-
known fact how passengers moving
.in buses or trucks are harassed when
they go from one part of the country
to another. But in Europe, for ins-
tance, one can- go from one part of
the country in a bus, nay from one
country 1o another without any
harassment at every step. All kinds
of duties are there—terminal tax,
octroi duty, toll duty and so on. All
that is coming in the way of the
development of our road transport.
I, therefore, suggest that there should
be a single point tax. Such a move
was suggested a few years ago—I do
‘net exactly remember the year—but
it was pointed out that the Govern-
ment of India could not direct the
States as to the quantum of taxation
because-that is a State subject. But
the Parliament, certainly, can legis-
late on that. Some kind of principle
of taxation should be incorporated in
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our legislation to the effect that there
would be only one tax—a single-
point tax. That will make things
very much easier. It will avoid so
much of botheration and so many
impediments. It will certainly be a.
ploper thing to do.

It may be pointed out that i1f these-
municipalities and loca] bodies

are
not permitted to impose octroi duty
and things like that, possibly they

will not have the necessary finances.
I suggest that something must be
done to make it possible for them to
hawe additional finances which tney
will be deprived of as a result of
there being only one tax, Certainly,
that argument should not be advanc-
ed as a very cogent argument for
putting down the development of
road transport.

Sir, excise duty has been imposed
on diesel oil which is imported in our

country. Most of our buses and
trucks—about three-fourths of them
—are run on diesel oil alone. This
imposition of excise duty is bound

to militate against the development

of road fransport. This should De
borne in mind.
Sir, another recommendation of

the Masani Committee is about truck-
trailers. It is argued that our roads

are not good enough to be able to
carry a heavy load and all that. Sir,
I very much doubt that. I think no

serious effort has been made to find
out what load our roads and bridges
can carry. On the other hand, it is
said that our roads can carry three
to four times more than the present
load. I, therefore, suggest that there
should be a proper examination of
the bridges and roads to ascertain
whether or not it is possible for them
to carry bigger loads. In this diree-
tion also, I suggest, some improve-
ment is necessary. Sir, I feel the
attachment of trailers with trucks
makes road transport more economi-
cal. You can carry much more load
with the lesser expenditure. I, there--
suggest that the truck-trailer
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combination should be definitely en-
couraged in view of the fact that we
are not able to produce the necessary
number of trucks. For instance, dur-
ing the first three years of the Second
Five Year Plan, as against a target
of 60,000 trucks we were able to
produce only 47,000, Actually we
required even more than 60,000, but
that was what was aimed at during
the first three years. Even that tar-
get we have not been able to reach.
I, therefore, suggest that production
of trailers will go a long way in re-
moving the deficiency which is there
as a result of a shortfall in truck i)ro-
duction,

Sir. there is another aspect also
from which we have to look at the
whole thing. It is from the point of
view of employment that we have to
look at the recommendations of this
Committee. "There is so much un-
employment in our country that we
cannot afford not to utilise any oppor-
tunity that comes to us for remov-

ing it. Railways, Sir, in the year
1955-56, employed about a muillion
persons, whereas road transport

employed about 2'6 million . people.
From that point of view also, Sir, it
is necessary that we develop road
transport. 1 also find that the Plan-
ning Commission recommended some
time ago that no further taxes should
be imposed on road transport with a
view to making it possible for road
transport to be developed. 1 do not
know how many States have really
paid attention to that. I also find,
Sir, that the economic mission sent
by the World Bank made certain re-
commendations that road transport

—~should be developed in this country
because it is very much cheaper to
develop road transport. Roads ave
cheaper to build than railway lines.
So, from all points of view, from the
point of view of economy, from the
point of view of employment etc,
the development of road transport
is absolutely called for.

Sir, a number of recommendations
have been made, which are of very
great importance, for reforming the
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administrative set-up.
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I need not ge

into all those details because we
know all those things. But I believe,
Sir, that the sooner these recom-
mendations” are implemented the
better, because our experience has
been that lots of impediments are

there as a result of our administra-
tive set-up being what it is, There-
fore, it is absolutely necessary that’
these impediments are removed with-
out any further loss of time and that
all the necessary reforms are made,
so that there is absolutely no
hindrance in the path of road trans-
port development. Thank you.

Sarr N, M. LINGAM (Madras): ',
Mr. Deputy-Chairman, I welcome the
opportunity that this House has been
given for debating this very impor-
tant question. Sir, the question of
transport reorganisation has been
before the Government for some time
past, but I feel that it is only now
that the Government is coming to
grips with the problem.

Sir, transport, as the House knows,
occupies a very important place in
the economy of the country. It is
not only necessary for quickly tranz-
porting our passengers and goods,
but it is also necessary for rapid
industrialisation, and to keep in step
with the scientific age in which we
are living. Sir, judging from the
development of transport, both rail
and motor, during the last few years,
we have every reason to be satisfied
that we are making headway in the

development of transport, and it is X
time that we consider the question
of reorganising the entire transport

system not only in the interests of
the development of our countrv, but
also in the interests of the efficiency
of these services themselves.

Sir, the Committee has gone into
almost all aspects of road transport
and has made its valuable recom-
mendations. I feel inclined to agree
with most of the recommendations.
Where I differ, I shall briefly com-
ment upon, Sir, the Committee feels
that for the sake of efficiency, an

1
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operator should have a certain mini- |

mum number of vehicles for pas-
senger transport. I feel, Sir, that this
minimum of five vehicles which
the Committee has mentioned should
be relaxed in special cases, depend-
ing upon the development of the area
and the need for transport in 1.
There need not be any rigid princi-
ple with regard to an economic unit.

Then, Sir, with regard to the
" appolntment of committees at the re-
gional or State level, the Committee
has said that it is in favour of hav-
ing an Advisory Committee attachecd
to the State Transport Commissioner.
But it does not recommend the
appointment of a similar committee
at the district level. I feel strongly
that a similar committee even
at the district or regional level should
be appointed. The present practice
in some of the States is that there is
only one officer—the District Collec-
tor—who deals with all matters con-
nected with transport, issuing per-
mits ete. Although there is a State
civil servant—Secretary—it is necas-
. sary that there should also be a com-
mittee of ‘two or three members
associated with the Regional Tran:-
port Authority.

Sir, the other provisions relate to
delays in the issue of licences and
the necessity to make the present
provisions of the Motor Vehicles
Taxation Act less irksome and less
harassing. They are no doubt wel-
come. The question of taxation is a
major question and it has got to be
dealt with in the context of our fiscal
policy as a whole. But the fact
remains that motor transport is
heavily taxed in the country, and
some kind of rationalisation is call-
ed for. Then, Sir, the Committee
recommends truck-trailers. I think
that is something to be welcomed.
It also recommends dieselisation
which is also going on apace. It
further recommends credit facilitles
and development rebate for the deve-
Jopment of this industry—similar to
the concessions that we have been
giving for the development of other
industries. These things have to be

mittee

considered by.the Government prob-
ably in the context of industrialisa-
tion of the country as a whole. But
a corporation for giving credit facjli-
ties seems to be called for, because
we have got corporations for giving
assistance to every conceivable enter-
prise in the country.

Sir, before I go to the next sub-
ject, I only wish that this valmable
Report had been submitted after our
national transport policy had been
decided upon. It is only now that the
Government has appointed a Com-
mittee under the chairmanship of Mr.
Neogy to formulate our national
transport policy. Sir, that should
have preceded, as my hon. friend, Mr.
Singh, said, the consideration by this
Committee of the reorganisation of
road transport, because any road
transport development ought to take
place in the framework of our national
transport policy. . Otherwise, Sir, we
are apt to take a detached view with
regard to the development of road
transport in the country. But, Sir, 1
am glad that the final decision oh
recommendations of the Committee °
will be made only after the Committee
under the chairmanship of Mr. Neogy
submits its report.

Now, Sir, before I conclude, I would
like to say a few words on the ques-
‘tion of rail-road co-ordination.

Mg. DEPUTY CHAIRMAN: You
can continue after lunch.
The House is adjourned till 2-30

P.M.

The House then adjourned
for lunch at one of the clock.

The House reassembled after lunch
at half past two of the clock, THE
Vice-CHAIRMAN (Panpir S. S, N.
TAnkHA) in the Chair.

Surr N. M. LINGAM: Mr. Vice-
Chairman, Sir, I wag referring to the
question of rail-road co-ordination. In
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the Report of the Road Transport
Reorganisation' Committee there 1s a
Minute of Dissent. I think it requires
greater attention than Members have
cared to bestow on it. The majority
1eport says that there should be unres-
tricted expansion of motor transport,
thar is, they call it the consumers’
choice. They say that the individual
should have the freedom to choose the
mode of transport he wishes to
employ; but then we ‘must have regard
to certain things, certain conditions in
the country in looking at a problem
of this kind. I do not know what the
attitude of the Minisiry is. For all I
know the Ministry is keeping an open
mind on thiz questicn, but it is the
duty of this House to focus attention
on certamn aspects of this problem. It
ig true that ours is an undeveloped
country, an under-developed country
and it is a big country. So there is
enormous scope for the development
of both rail and road transport and
under the Five Year Plans we are
developing both. For the . Railways
the outlay during the Second Plan
is of the order of Rs. 1,200 crores. I
would like to analyse the implica-
fions of unresiricted development of
road and rail transport. It is argu-
able that that problem does not exist
in the country today. I agree, but I
do not entirely agree because certain
sections of the country are developed
and certain parts are not developed.
We are having scarcity areas and we
have areas where there is concentra-
tion of industries. We have areas
which are starved of communication
facilities. So to the extent that there
is this lop-sided development, this
problem exists. I shall show how
this exists. Now 25 years ago, this
question was discussed and the Gov-
ernment came to certain conclusions.
They laid down what is called, a
Code of Principles and Practice for
the regulation of motor transport. That
was in 1945. According to that Code
it was stipulated that the following
distance limits in regard to the licens-
ing of goods vehicles between points
connected by rail should be observed:

[ RAJYA SABHA]
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Up to 50 miles........ free licens-
ing; 50 to 100 miles........ justifica-

'paysI[qe}se 3G 0} uoy

100 to 200 miles....stronger
economic justification to be shown;

over 200 miles...... permits to be
.1ssued only i exceptional cases and
for commodities such as perishable
and fragile goods.

I do not see how anybody could take
exception to this Code of Principle
and Practice. If there is unresiricted
competition between these two, one
or the other is bound to he affected.
Take, for instance, the transport bet-
ween the principal cities of Madras,
Bombay and Calcutta. We have rail
transport connecting these metropo-
litan cities and now we see goods
services also being introduced. What
will happen? The rail transport is
bound to be affected. I could under-
stand the road transport going and
opening up undeveloped areas. There
is vast scope, I agree. But this com-
petition has a tendency to come into
conflict in areas where there is ade-
gquate arrangement for transport.

So, even in an under-developed
country, there is this competition’
which is inimical to the economic of
the country. So if our national
assets—and one of the biggest asset
is our Railways—are to be put to
best advantage, then co-ordination
between the two is inevitable and to
ensure effective co-ordination, it is
not enough if you merely lay down
and observe these Printiples. We
should go to the root of the matter.
Even in planning our National High-
ways, even in opening new railway
lines, even at that level, this co-ordi-
nation has to start. Unless we open
up undeveloped areas, inaccessible
areas, we cannot have a balanced
development of the country. So, even
at the developmental stage, there
should be this understanding between
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the Railways and the motor transport
wing of transport. Qur National

Highways system should be based on
such an understanding. Otherwise
what will happen 1s, we will have a
first-class National Highway  system
without regard to the transport facili-
ties available by other means. It will
mean a huge outlay. It will mean that
the existing investment on the Rail-
ways will not be put to the best
advantage. So in having a transport
policy, not only in regard to Railways
but in respect of roads also, we must
have regard to the existing modes ot
communications and the most impor-
tant sysiem of communication we have
now 1s the Railways. So even at
that stage, co-ordination should start.
If that happens, it is easy to visualise
that there will be easy co-ordination
at the transportation stage. Hon.
Members may be aware that even in
advanced countries like the TU.S.A,
West Germany and the UK. this
unresiricted encouragement to road
transport hag resulted in the Railways
suffering severe losses and going out
of existence. In the U.S.A., the pas-
senger traffic is almost nil, thanks to
the development of air traffic and
road transport. But even goods
‘transport has been diverted to suct
an extent that Railway Tines are
being uprooted. So even in a free
country like the U.S.A., it has been
thought necessary to frame rules and
other conditions under which the pri-
vate sector in the road transport
'should operate. Even in West Ger-
many, which is a right-wing Govern-
ment at the moment, with highly
developed autovans, they have re-
oriented their policy because that has
proved inimical to their Railways.
Then the Railways have other pur-
poses too. They have to serve the
larger national interests of integrat-
ing the country by a unified commu-
nication system. They are useful
during times of emergencies also and
an undeveloped country which is just
trying to plan its development can
il afford to see that the best return
is not made out of the Railways. We

talk of free consumers’ choice or
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freedom 1n choosing the wmode of
transportation. In a planned economy
everyhing is regulated.

We regulate industries and we regu-
late the growth of every kind of
economic activity in the country ana
as I said, when advanced countries
have tound it necessary 1o regula.e
the various modes of transportation;
there is a great and compelling reason
for regulatng thp means of transpor-
tation i our country. I shall give a
few figures in this conmnection. 1t is
said in favour of unrestricted develop-
ment of road transport that the cost
i1s cheaper and that transportation is
quicker. It is true; it has several
advantages. I am not going into the
details of the figures. The figures of
rates per ton mile of road transport
and rail transport are available ana
they can be worked out very easily
but we have to examine the condi-
tions in which the Railways are
working. The rate structure in the
Railways has a profound social bias;
they have to charge concessional rates
tor ihe essential commodities requirea
by the people and to make up for this
loss that they incur, they charge .
nigner rates for luxury gocds. 1t 1
said that the cost of construction of a
highway is cheaper. It works out at
Rs. 1 or Rs. 13 lakhs per mile
whereas it costs about Rs. 7 lakhs to
construct a mile of railway but then
this dnes not take into consideration
the volume of transport that will be
on the respective lines of communica-
tion. It is quite easy to come to a
regard to
the impact of the respective modes of
transport on the other aspects of the
economy. So, Sir, here is a matter on
which the House has to impress upon
the Government the need for a well-
laid out policy of co-ordination. I de
not agree with the view that the Rail-
ways are out to emasculate road
transport. I agree there is unlimited
scope for the development of road
transportation but then the competi-
tion should not be where the Railways
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are functioning. I agree too that the
Railways have to show greater effi-
ciency; they have to go in for increas-
ed dieselisation and the operational
efficiency should increase. All that
should be there and the Railways can-
not simply sit back and say that there
should be no competition. They should
increase their efficiency to the maxi-
mum possible extent but having said
that, Sir, I would strongly urge that
this question of transport co-ordination
should not be lost sight of. This has
not been given the attention due to it
in this Report because probably as
one Member in the other House said,
the Chairman of the Committee had
a philosophy of laissez faire. That
may partly be the reason but it is a
mistake that this Committee has
_ entirely overlooked the need for regu-
lating the development of the various
modes of transportation. We have to
develop transportation to the maxi-
mum possible extent. There is great
room for it but each system of trans-
port hag got a definite place in the
economy of the country and unless
we apportion to each mode of trans-
port a place in the development of
the country, there will be national
wastage, overlapping and it will be
the people who will be suffering.

Thank you, Sir.

SHrR1 J. V. K. VALLABHARAO:
(Andhra Pradesh): Mr. Vice-Chair-
man, at the outset, let me welcome
the Report which is before us. It is
a comprehensive one on road trans-
port. Of course, with some modifica-
tions here and there, we may get a
very good report. There are good
suggestions worth considering in this
Report but at the same time, I cannot
but express my strong dissatisfaction
at the attitude of the Government, at
the way they gave almost every
interested party a place on the Com-
mittee excepting the workers. Nowa-
days, so much is talked about workers
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participating in the management of
industries. Here is an example of the
Government appointing a Committee !

Reorganisation Com-
mittee
of enquiry to go into the problems ot
an industry which is vital to society
and yet the person who does the :.ctual
operation does not get a repre.enta-
tion to give his suggestions about the
working of the industry. Much worse,
Sir, is the way the Government made
the appointment of a representative
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of the Railway Board on this Com-
mittee. This Committee was
appointed in May and, after
six months, a representative of

the Railway Board was hustled into
it but not a representative of the
workers.

SHrI P. N, SAPRU (Uttar Pradesh):
There is one person, Secretary-General
of the All-India Motor Owners’ Union.
Was he a worker or was he not a
worker?

Surr J. V. K. VALLABHARAO:
That is a body representing the trans-
port owners, not the workers. It is
clear also from the memorandum
submitted by them.

Surr P. N. SAPRU: Was that gentle-
man a labour leader?

SHrr J. V. K. VALLABHARAO:
No, he represented the motor owners.

Another surprising thing is this:
The questionnaire was circulated to all
and sundry but not to any central
organisation of the transport workers.
No copy-was received by any central
organisation officially. The central
organisations were also not asked to
give their suggestions in spite of the
fact that day in and day out it is
they who carry on the transportation.
I bring this to the notice” of the
Government now with a view to see-
ing that at least in the matter of'
appointing advisory committees thev
take the workers into consideration.
I do not mind from which section of
the organisation the representative
comes so long as there is opportunity
for the workers to express their views
on such a body so that we may have
all the aspects of the industry repre-
sented on such committees.
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Sir, coming to the recommendations
of the Committee, an unfortunate
controversy is there and has again
pbeen brought to the forefront, tae
question of competition between rail
and road transport. I am surpr..cc
a. the minute of dissent recorded by
the Member of the Railway Boaru.
Perhaps he was sent only to record
that. Even taking the targets of the
decond Plan into considerawoly, ncassy
68 mllion tons of goods traffic have
goi to be moved and the Railways,
with all their schemes of expansion

materialising, can account for ‘ oniy
* 48 million tons, leaving a gap of
nearly eighteen to twenty million

tons to be covered. How are we going
to cover this gap with the present set-
up in the States, the types of licens-
ing systems adopted, the delay in the
grant of permits, the favouritism and
the undue impediments that are placed
on road transport? Over and above
all this is the question of taxes. I
am glad that the Committee has taken
into consideration all these factors
and has roundly blamed the respec-
tive State Governments and in some
cases the Centre also. I hope the
Govermment will take note of this. I
know from my own personal experi-
ence in my State, Andhra Pradesh,
she position regarding the taxes, the
octroi duties and the inter-State
permits. From one end of Andhra
Pradesh, if a lorry has to run to the
other end, it has to pass threugh three
States, Madhya Pradesh, Madras and
Mysore and Orissa—which means four
States—in the case of a lorry going
to Vizag District. What are these
taxes? Can small operators function
- with these? One has to take a lot ot
permits and for every permit we all
know how much has to be shelled
down, both legal and illegal. Well,
can we encourage motor traffic in
this way? Can’t we do away with all
these and have a single point tax as
is suggested by the Committee? This
is a serious suggestion worth consider-
ing by Government.

. Another important thing Is about
the delay and the favouritism, if not
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nepotism, that is practised at 'the time
of giving permts and issuing licences.
Some machinery has to be evolved:
whereby this licensing system should
be liberalised. I do not agree with
some of my friends who said that
ljberalising will lead to competition.
I know in some States the routes run
parallel to the railway line but fortu-
nately they are few but I know areas
where we have absolutely no other
transport facilities at all and for
months and months together goods
have to lie idle at railway stations
with urgent labels and all Kkinds of

things. Taking all these intoc consi-
deration, at least so far as goods
carriers are concerned, we must

liberalise the system of permits and.
licensing.

Another very good suggestion
which I welcome in this Report is the
one about the question of loans. Here
again I know of cases—1 am sure:
even in Delhi it must be the case—-
of small transporters getting a loan
and paying interest at the rate of’
between 15 and 20 per cent. to private
individuals to get a vehicle and eke
out a living. They get the wvehicle
all right but they cannot keep the
vehicle in order because the interest
eats away all the income and it is
with great difficulty that they run the
vehicles with the result that the
transport suffers, both passenger as
well as goods. So here is a welcome
suggestion according to  which the
State Bank and the Reserve Bank
should come to their aid. When you.
consider that transport is a vital sector,
when you consider that it is necessary
to encourage quicker transport of
goods and passengers, it is all the
more necessary that some arrange-
ment should be made whereby the
State Bank and the Reserve Bank .
should give loans to parties who are
there in the transport industry. In
this connection I may even go a step
further and say, if you like you limit
the loans to co-operative societies,
say, of transport operators or of
transport workers. This way you will
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not only help them to run ‘etter
vehicles but it will also result 1n
better speed and better comfort for
.both passengers and goods.

Then there are many suggestions
with regard to speed, laden weight and
trailer combinations, Though these
.are welcome suggestions, I am
afraid that there is another
serious obstacle when we
think of the suggestions and that is
the obstacle of accidents. And that is
a s ricus problem hecause once we in-
.crease the speed, increase the laden
'weight and also put into operation the
*{railer combinations, can we run all
‘these on these Moghul fashion roads,
roads which were built during the
time of the Moghuls? Now, Leyland
buses have got to run on them. One
_has only to go to Old Delhi to find out
with what great risks the drivers have
to manoceuvre a curve here and a turn
there. What about these roads? An
erstwhile Home Minister and Chief
Minister of a province and a party
leader today, the Swatantra Party,
once called the Public Works Depart-
ment as Public Waste Department.
They function without any regard for
the traffic and transport system and the
roads are absolutely left neglected. 1
can only cite the example of the grand
trunk road between Madras and Cal-
cutta. If one were to travel they will
find at least 15 bridges down with at
least four of them down in a distance
of 20 miles, that is, in the Vizag Dist-
rict. No bridge is repaired; nothing is
taken care of and it is on the National
Highways also. The roads are absolu-
tely neglected and you expect that the
buses should ply on them. How can
they? And the Transport Ministry has

nothing to do with road maintenance;-

their job is to issue licences and per-
mits. And then they Lkeep quiet.
Sir, there must be co-ordination. I
will go a step further and say that the
Ministry of Transport should be com-
bined with the Ministry of Highways
and Public Works especially in the
States. Unless and until we do that,
co gordination cannot be effective and
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nation, better transport is not possible
and all our conceptions about speed,
trailer combinations and other things
will not help to solve the problem. So
this is a very important aspect so far
as the States are concerned. Even at
the Centre, if I may be permitted to
suggest, the Government'should consi-
der this. I would not say how these
two departments are running not even
parallel, but sometimes they run one
contradicting the other. This has got
to be taken into consideration and we
must see that better co-ordination pre-
vails at all levels.
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Now. I come to another very interes-
ting point. Suggestions have been
made about reorganisation of the com-
mittees at State level. T am glad about
the suggestions but I am only sorry
that none of the members again thou-
ght of the workers in spite of the fact
that some of them, I am told, were in
the past workers’ leaders including my
friend, Mr. Masani. When they consi-
dered the question of reorganisation
of Regional Transport Committees and
State Transport Committees, they
never thought about the workers, I
do not know why But it is highly
essential that on those committees at
least one representative of the workers
should be there. If I take my own
State of Andhra, I know how the
Transport Committee is there. Unfor-
tunate as it is, there are two or three
M.L.As who have nothing to do with
transport either from the owner point
of view or from the operator point of
view or the driver point of view. This
kind of patronage should stop because
transport is a vital sector and there
should be no party consideration, no
favouritism, no patronage in these
things. Since such unfortunate things
are happening, the Centre should at
least direct the States that such com-
mittees should be manned by people
who are actually in the industry eithet
as operators or as workers or who are
vitally interested in it and just X, ¥
or Z to whom they may like to show
some patronage should not be made
members. It is very necessary.
I would only request the

uniess and until we have full co-ordi- l hon. Minister to go through some of
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the proceedings-of these Committees
in some of the States. And what do

they discuss if at all they discuss any-
#hing? I do not know of all States but
I know of at least one or two States.

(Time bell rings.)

Sir, there is a very important ques-
4ion which was not referred to at all
by this Committee ~and that 1s the
«question of nationalisation. I do not
know why the members felt shy of
mnationalisation. As it 1s, only 20 per
cent. of the passenger transport ser-
vices are nationalised, there is still 80
per cent. to be nationalised. Nationali-
sation will not stand in their way, be-
causz there is ample scope. If we ex-
tend nationalisation even up to 50 per
cent. still there is ample scope. And
they also did not think it fit to discuss
the question of the automobile indus-
try in the public sector. Look at the
mpresent condition. Take the case of
the Delhi Transport Service. How
.many Leyland buses are lying idle for
want of spare parts which some X, Y
or Z has to go abroad and buy at what
rate we do not know. Why does not the
‘Government think of having at least
-gne or two workshops to manufacture
spare parts in one or two States where
the entire transport is in the State
sector? This suggestion is not there
and I hope my friends who are today
thinking of extending the public sec-
tor into all spheres will take this inio

account along .with these proposals.
Thank you, Sir.
‘3 P.M.

SHRI BABUBHAI ° CHI‘NAI
‘(Bombay): Mr. Vice-Chairman, how-

«ever belated, the constitution of the
high-level Committee under the Chair-
manship of Shri K. C. Neogy to re-
commend the basis on which the long-
term transport policy of the country
‘should be based, is extremely ‘welcome.
In the light of the recent controversy
especially over the respective roles of
rail and road transport, I am sure that
‘the formulation of a national transport
policy will provide the basis for resol-
ving some of the dilemmas which
transport issues in India, as in all
countries, throw up for the authori-
ties. ' T "
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The problems of road transpori{ are
many and varied. First of all, there
are the Railways which are opposed to
competition from roads. Secondly,
there 1s the heavy burden of taxation,
perhaps the most heavy in the world,
which the country’s road transport
system is bearing. Thirdly, there is
the administrative problem. These
are only a few important problems
which require immediate attention.

Let us now consider road rail com-
petition. The case for rail transport
rests chiefly, if not wholly, on the
ground that, if some of its lucrative
lines of “traffic are- diverted to road
transport, it cannot continue to carry
on several essential commodities such
as coal, cement and- mineral ores at
the low rates at which they are now
being transported by rail. It is true
that there is some truth in this argu-
ment but it does not constitute the
whole truth.” There is scope for the
development of both the road and rail
transport in this country. Lest I may
be misunderstood, I would like to make
1t clear that I am not for unhealthy.
competition between road and rail
transport. A certain amount of cont-
rol and regulation on both is inevita-
ble. Nevertheless, there is also need
for a certain element of competition so
that transport services might not only
be economical but also efficient.

.

It miay be argued that Railways have
made a very heavy invegtment which
must be safeguarded and the return
on the capital must be maintained.
Nobody denies it. But it should not be
forgotten that road transport 1s as
much a national enterprise ‘as the
Railways It is wrong to think that
by encouraging road or any other form
of transport, the investment in Rail-
ways will be in jeopardy. Besides,
the contribution of road transport to
the exchequer is not inconsiderable. In
fact, the investmént in road transport
is estimated at as high as' Rs. 1500
crores and the return to the Govern-
ment by way of taxes is as much as
Rs. 94 crores. This is in contrast to a
return of Rs. 40 crores on an invest- -
ment of about Rs. 1000 érores in Rail- -
ways. Thus even on grounds of return
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on investment, road transport deser-
ves better ireatment. Again, even the
claim that the average cost of carriage
by rail is less than that by roads is not
borne out by facts.

The development of automobile in-
dustry is closely connected with the
development of road transport. The
country has already established its
automobile industry and unless road
transport is encouraged, the future of
automobile  industry will not be
bright. India has only 89 vehicles for |
100,000 of population. This contrasts
with 37,998 in the U.S, 25236 in
Canada ahd 22,939 in U.K. Further, the
employment potential in road trans-
port is also very high. Road transport
employs roughly 2:68 million men as
compared with 1:05 million in the
Railways. II we are to take only
surfaced roads 1n the country and
mechanised {ransport. for comparison
with the UK., our roads carried in
1956 only 1} trucks and 2 other motor
vehicles per mile, as against 9 and 27°7
respectively in that country.

Let us now turn to taxation aspect.
Surprisingly, nowhere else in\ the
world is road transport so heavily
taxed. There is not only multiplicity
of taxes but also a variety of authori-
ties to collect them. In some States,
the licence fee 1s so heavy that 1t
amounts almost to a tax. There is
large confusion in regard to inter-State
taxes. There is, therefore, need for
reorientation of the tax-structure so
as to assist the development of road
tfransport on sound economic lines.
Octrois, wheel taxes and other imposts
charged by municipalities as well as
tax on passengers and goods carried
should be discontinued; octroi being
merged in general sales tax and the
other imposts in the vehicles tax.
Sales tax on trucks and buses should
not be at luxury rates.

There is also the problem of finance
to be considered. I would like to
point out in this connection that the
cost of vehicle has increased so much

[ RAJYA SABHA]
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since 1939 that it is difficult for the

owners in this field either to replace

old vehicles or to increase their
fieet without a certain amount of
financial assistance. I, therefore,

agree with the reconrmendations of the
Masani Committee in regard to the
provision of credit facilities by the
State Banks, the scheduled banks and
the State Finance Corporations. I am
also one with the recommendation of
the Committee that the development
rebate granted to the shipping and
scheduled industries should be granted
to road transport industry also.

The cost of road transport has be-
come heavy in India. This is due to
several factors. First of all, there are
many bridges and culverts yet to be
constructed. Then, there is a glaring
lack of metalled roads. There are
severe load limits on trucks. These
are besides the heavy load of taxation
and the hanging threat of nationalisa-
tion, which has made investment not
only risky but also uprofitable.

It would not be out of place here to
mention that of late we have founa
that in the State of Bihar nationalisa-
tion of road transport is going apace.
In spite of the fact that road transport
is run very efficiently, this is being
done. On top of it, when nationalisa-
tion takes place, the owners of the ve-
hicles are not allowed to, sell their
vehicles to the State. They should be
taken over by the State, but this is
not taking place. Not only that, com-
pensation is also not granted to the
people whose vehicles are being taken
away due to nationalisation.

[Mr. DEpury CHAIRMAN in the Chair]

Therefore, Sir, as I said, there is no
wonder that the cost of transport has
been springing up.

Finally, Sir, there is the consumers”
point of view which must be taken
into consideration. After all, in the
ultimate analysis, the best form of
transport is that which serves the
users best. He who serves best requi~
res to be treated best. In other words,

1300
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consumers’ interest should be given
top priority. In this connection I feel
that it will be doing great injustice to
the consumer 1f the monopoly for long
distance traffic is to be given to the
Railways only. The advantages of
road transport lie in its quicker and
efficient door-to-door service. There
is also virtual immunity from pilfera-
ge. I have no doubt that the railway
authorities can profitably divert a part
of their attention to finding out the
means by which their services can
bacome much more acceptable to the
consumers. It is only when they have
done this that they will have a better
case for a larger share of total traffic.
As it is, the complaint of the Railways
regarding unfair competition of road
transport does not stand justified.

From the point of view of efficiency
and consumers’ interest, I feel that
the formation of a unit of five vehicles
for intra-State transport and ten vehi-
cles for inter-State operation is essen-
tial. Suth viable units will be facili-
tated only if fears of nationalisation
are removed and the burden of taxa-
tion reduced. It is now generally
agreed that there should be no nation-
alisation of road transport before the
end of the Third Plan. There is cer-
tainly need for extending this period
of immunity, considering that road
transport will have to expand at a
faster pace in the Third Plan.

So far as the administrative aspect
is concerned, except the National
Highways, all the rest are in the
State sphere. The present administra-
tive set-up is altogether inadequate
for the purpose of expansion. We have
today three times as many vehicles as
in 1939. I agree with the suggestion
of the Masani Committee that there
should be a Transport Ministry in each
State to deal exclusively with roads
and road transport, and such a Minis-
try should be under the Transport
Minister exclusively devoted to these
subjects.

Before concluding, may I point out
that roads are to the nation like the
arteries to the human body? There
are five lakhs of villages in
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Many of them do not have even app-
roach roads. Unless these villages are
closely connected, which can be done
largely by roads, the future develoo-
ment of the country will be bless,
In this context, roads and road trans-
port reserve the topmost priority. What
is wanted is a bold policy which will
give steady and lasting benefits, and
I am sure the hon. Transport Minis-
ter is not neglecting that,

Raskumart AMRIT KAUR (Pun-
jab): Mr. Deputy Chairman, first of
all I would like to pay my tribute to’
the Masani Committee for the excel-
lent report submitted by them. They
have taken pains to go into every as-
pect of the question of road transport
and have suggested some excellent
ways and means for the solution of
what 1s a very vital problem for any
couniry and, in particular, for ours
where I think it may be- said that
today we literally carry on with not
even a bare minimum of facilities. Not
only 1s the insufficiency of roads hor-
ribly apparent in comparison with
other countries, but the quality of our
roads is also lamentable, The fact
that 60 per cent, of our road mileage
is unmetalled and unable to withstand
bad weather conditions shoulg make
us pause. Unbridged river crossings
and weak culverts, belated repairs, to
mention only a few handicaps, limit
the utility of even the few roads at
our disposal.

In fact, 1t ig high time that proper
consideration should be given to the
development of road transport with-
out which there can be, if I may say
so, no all round development of the
country.

It was good this morning to hear
from the lips of the Minister in charge
of Communications that he was grate-
ful to the Masani Committee for their
exhaustive report ang that the latter
had been sent to the States for their
comments which were expected to be
received by the end of November.

Sir, I can only hope that there will

India. | be no delay in implementing the re-
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commendations of the Report and. that
the same will not be allowed to lapse
into obscurity as is often the case

with so many excellent reports.

It should be possible without delay
to begin to do away with the inhibi-
tory factors which the Report has
highlighted. I refer to the inade-
quacy of roads and bridges for which
temporary arrangements to facilitate
through transport could surely be
made. In the construction of bridges
I Dbelieve the Government’s pro-
gramme is a good deal behind sche-
dule already. T 15 said that foreign
exchange to the extent of Rs. 5 crores
is not to be had. Why not, when
Rs. 380 crores of foreign exchange is
available for Railways and Rs. 35
crores for port development?

Then there 15 the unnecessarily low
limit of vehicle weights permitted to
ply over our roads and bridges. This
is a handicap which, again I feel,
should not be beyond redress.

Why are truck-trailers not allowed
in order 1o encourage road transport?
In every country they are allowed,
and I think that this is something
which needs to be looked into by the
Ministry.

‘The import of automobileg has been
banned. Production in this sphere
must not fall short of the demand.
But I believe, if we were to look into
the figures, we would see that it does
fall short of the demand. If it does,

then I think that some relaxation in
" import should be resorted to.

The heavy-taxation—to which the
speaker who spoke just before me has
alsg referred—under which the road
industry suffers, is one of the major
handicaps'in the way of development.
The taxation, if I may say so, is not
only heavy but it is also chaotic,
whollv  unscientific, wasteful and
damaging. Moreover there is no uni-
formity in it as belween State and
State. '

mittee

| - There are other points raised in
the Report also on which, Sir, I have

| not the time to touch. But I since-

j rely hope the Minister will give them

; hig favourable consideration at - the
proper itime.

Sir, I wag happy to learn from the
Minister that the Neogy Commitliee—
which is purely an official body—is in
no way connected with the terms of
reference of the Masani Committee.
The need for co-operatiocn and co-
ordination is also very very great and
thig problem stands in need of urgent
solution. The Minister also stated that
there was no competition between
rail and road transport. I believe he
used the word controversy. I wish I
could be convinceg of that. I am
afraid the Railways do look upon
road transport as something which
impinges on what they consider is
their preserve. The convenience of
the -user is not given the considera-
tion that is its due. The primary
objective of the Railways seems to me
always to be railway earnings Sir,
this attitude must be changed Trans-
port and communications of all kinds ’
must primarily cater to the needs of
the public for, after all, they are
utility services—scmething whose
efficiency, whether from the point of
view of speed, of safety or of com-
fort, is essential. '

Lastly, Sir, I do hope the Minister
whose interest in the proper develop-
ment of road transport is well known,

will see to it that private endeavour

_in this field is not sought to be crush-
i ed. I submit—and I think he has said
R so more than once from public plat-
| torms—that there is ample room for
[
\
i

both the private and public sectors
to serve the public. Why must the
state want to control
The Prime Minister has on more
than one occasion also said that
everyone must help to fulfil the needs
nf the country and that there is room
| for both private and public endea-
! vour. Here is a sphere then where
I Government whose hands should be
’ more than full with the building of

everything?
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roadg should welcome private enter-
prise coming to their aid in transport.
But the evidence at my disposal goes
to show the contrary. The speaker
who spoke just before me referred to
Bihar. I think I saw in some news-
paper the pther day that Mysore State
has actually fixed a date by which
road transport will be wholly
controlled by the State. I think this
is a ‘wrong policy at a time when the
need .is immense and when the State
by itself cannot cope with this need.
Healthy competition, moreover, is a
good thing, because it not only en-
courages initiative, but it also helps to
maintain high standards of efficiency.
To crush initiative is intrinsically bad.
No nation can develop without initi-
ative and this particular industry is
not in the hands of what are called
‘vested interests’. Private road
transport has generally been under-
taken by members of the middle class
and they have literally been pioneers
in this sphere. They should be en-
couraged to form co-operative unions
and they shoulg@ be allowed to deve-
lop what is a vital necessity for the
country. Neither village nor town can
flourish without communications. I
appeal to Government to spend all
the funds they can spare on ever-
expanding programmes of road cons-
truction ang allow private endeavour
largely to run the transport on these
roads.

And when roads are constructed,
may I appeal to the Minister to see
that they are wide enough and real-
ly well built? It seems to me that
this art of road building is unknown
“to those who construct roads today.
We have so many technicians helping
us in various fields from various
countries, and I think that an expert
or two in this sphere should be
brought or else, the annual expendi-
ture on extensive repairs simply be-
cause roads are badly built, will go
on mounting sky-high.

There are many other recommen-
dations as, for example, the creation
of a Ministry of Transport in every

[ 20 AUGUST 1959 ]

Reorganisation Com- 1306
'rmttee

S.ate and the creation of an Advisory
Committee also in each State and at
the Centre, to which I hope due con-
sideration will be paid. The problem
is a very, very vital and urgent one,
ang I am glad that it is belng seri-
ousiy considered.

Sur1 BISWANATH DAS (Orissa):
Sir, I thank the hon. Minister of
Transport for establishing a very
healthy convention of placing the
matter before Parliament’ after the
report of a commlttee is received by
Government. Let me state in this
House that we devote more of our
time to legislation than to discussing
the principles which should govern
this country. Commttees have heen
appointed, reports are submitted and
decisions are taken. Of course, Mem-
bers of Parliament are kept inform-
ed of these reports of committees,
often without a  discussion. TUnder
the circumstances, I welcome this
motion, gnd let me hope that my hon.
friend proceeds a step further in plac-
ing the final decision of the Govern-
ment on the Report of the committee
and take the approval of Parliament
or at least have a discussion in this
House.

Sir, having stated so much about
the convention set up by my hon.
friend, himself a parliamentarian of
reputé, let me plead with him as to
why he did not in the statement he
made, try tc place his cards on the *
table. He said nothing more except
thanking the Committee for their
labours. 1 expected the Government
who has received the Report -four
months back to have examined and
considered the same. Having this
before us, have we not a claim to
know what steps or what decisions or
what attitude Government is going to
take on certain specific matters re-
commended by the Committee? To
illustrate, the Committee has made
certain distinet recommendations, and
let me quote a few-—arrangements
for carrying more weight, even under
the existing roads and bridges, under
certain changes; recommendatlons
about a healthy competxtlon in pas-
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senger traffic; the system of trailers;
the financial accommodation to which
'a reference has been made, then the
development rebate and so many
other things. We would have been
delighted to have gome guidance in
this regard from the Government. We
expected that a note at least would be
circulated to hon. Members of this
house showing the difficulties or the
‘inconveniences or the extent to which
Government could possibly go. This
would have been very helpful in such
a discussion.

Sir, I must in this connection also
place certain feelings which arise in
‘my mind, namely, certain omissions
in the terms of reference of the Com-
mittee. There seems to be some sort
of a mania among my friends in the
House for nationalisation. Sir, I
cannot have it nor could I agree to
nationalisation for the fun of it. I re-
fuse to have nationalisation. As a
user, I am called upon to pay more
the moment Government enters into
the field of nationalisation of an
‘undertaking. When I say this, I have
just to illustrate it. Sir, the moment
Government assumed charge of the
bus service, they enhanced the fare. I
speak of my State, and in many other
States. Also the same thing has been
done, not once, but twice. 1 leave all
the comforts to my friends and if they
are really the users of the bus, they
will also know the difficulties arising

out of nationalisation in a State where .

you cannot have all the {iransport
bhuses that the service needs and have
to overstuff the passenger traffic. In-
deed, the difficulties of the users are
probably unknown to my friend,
otherwise, he would not have blurted
out. Secondly, I am surprised that a
person, so much accustomed to earn
_his own living ang to find its resour-
,ces for any undertaking that he takes
on hand, should have forgotten not
to refer to the question of the road
transport services eking out an exist-
‘ence, I mean earning something out
of the roads themselves. Sir, I find
in our courtry that no attempt what-
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soever has been made to derive some
income out of the roads, out of the
roag services as such 1 specifically
refer to the question of the develop-
ment of avenues on both sides of the
roads which would earn and make a
distinet contribution towards the
maintenance of road serviceg in this
country. Sir, unless and until this
item of activity js under taken by the
Government, I do not think that I for
my part would very much advocate
nationalisation of road services; I
would not agree tb Government
undertaking any service without the
service earning something for its own
existence. Sir, I believe the develop-
ment of avenues should be undertaken
by the Transport Ministries, both in
the Union and in the States, so that
roads could earn something as a sort
of contribution for the maintenance
of road services and thus make a dis-
tinct contribution to the national
wealth. Unlesg and until this outlook
is cultivated in this country, special-
ly by the road services and the Trans-
port Ministries of both the Union and
the States, there is no salvation for
the country. Sir, I feel that my hon.
friends have to explain why no refer-
ence to this Committee has been made
on both these counts. If you nation-
alise the services without having a
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“strong check on the forces that you

create to carry out nationalisation,
then the sufferer will be the user, the
user of nationalised transport. I can-
not agree to repeated additions to
freights, without necessary control.
Sir, a very well regulated national
service necessarily callg for a well co-
ordinated system of roads. How can
you have it in a country like ours
where you have a Planning Commis-
sion which is lacking angq lacking
hopelessly in the manner and in the
method of regulated development of
the counfry? Sir, having made this
charge I have to justify it. When I
say this I say the following to justify
what I say. I speak nothing from my-
self but speak from the Evaluation
Report of the first five-year pro-
gramme, which is in our hands. Sir,
there are certain States which are
very poor in transport. I speak of
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the State of Rajasthan, of Madhya
Pradesh, of the State of Orissa and
of Assam. What have you done?
Precious little has been done in those
States to develop the road transport
Sservices. Sir, if you look into the
Evaluation Report you will find that
more than 50 per cent. of the money
.allotted to the State sector has been
consumed by three States of Bihar,
Bombay and West Bengal. Is it fair,
Sir? 1 would not place any reliance
on the recommendations of thig com-
mittee which wants a graded hier-
archy and more power at the Centre.
As long as this attitude remains with
the Centre, we will have tg cry halt
and say ‘no’ to any further powers
that are needed. Sir, distribution
must be fair. We were neglected by
the British Government, and are you,
the Government of the Union and the
so-called Planning Commission going
to put us again to the same strain, to
leave us in the same neglecteq state?
Undeveloped States need more money

for road development. And is this
the way that you should dis-
tribute money, the national fin-

ance? It 1s not your own money.
Therefore, as long as this attitude lasts
T have to say ‘no’ to whatever the
‘Commission may say or the committee
may say, and I refuse to accept and
oppose a graded hierarchy that has
‘been suggested in the report.

Sir, then comes rail-road competi-
tion. Why should there not be compe-
tition? Competition is the sauce of life.
We are having Railways, not for
luxury but for the use of the nation
but, Sir, I have to admit shamefully
that people carry fruits from Andhra

to my State Orissa, and carry cotton-

goods from Bombay to Orissa in
trucks., Why? It is because they find
. that it is not safe to carry them hy
rail, because of thefts, awful thefts,
and then things remain uncared for
for a very long time. Are you going

to throttle trade? Are you going
to throttle consumers by refusing,
by denying a thing which is so
necessary? I cannot b)e a party to
-a suggestion which refuses, which
denies co-ordination. Sir, in the
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transport organisation let there be
corporations. I do not want any Gov-
ernment to make it a part of Govern-
mental activity and thus control every-
thing and hide everything and then
justify everything. That should cease.
There should be corporations and the
corporations should be on the comimer-
cial account basis of the States Govern-
ment or the Union Government, as
the case may be, Legislature should
get balance-sheets. Therefore 1 want
that there should be competition bet-
ween Railways and roadways, between
nationalised road transport services
and the road transport services run
by private operators or by co-opera-
tives. Sir, my district has got the
privilege of having nationalised road
transport, and that is being run by a
corporation. The operators very often
approach me and say: “Why have all
these? We will constitute ourselves
into co-operatives. Leave us the ser-
vice. We will run the service cheap
and give you the dividend. You have
your dividends and we will run it
cheap”. Why can’t you agree to this?
If you cannot manage this cheap, if
you cannot run it economically there
are the drivers and conducfors ready
to form themselves into co-operatives
and willing to undertake this service.
Why can’t you have it? If you cannot
have it, you have no business to throt-
tle the user and to throttle other
parallel activities which are going to
serve the nation. Therefore, I am not
a party to any nationalisation unless it
is really national and serviceable to
the great numbers, to the millions of
users that are to benefit by an efficient
and properly-run service.

Therefore, I want not only rail-road
competition but also competition of the
nationalised road transport service
with the private operators, or by dri-
vers conductors being constituted into
co-operatives. There should be com-
petition; otherwise the user will be the
first person to be put in the casualty”
list. Thank you.

Tue MINISTER or STATE IN THE
MINISTRY oF TRANSPORT aNDp
COMMUNICATIONS (SERT  RAJ
BaHADUR): Mr. Deputy Chairman, Sir,
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I am grateful to the Members who
have, I believe, expréssed appreciation
and approval of the step we have
taken in placing this 'Report for dis-
cussion by the Héuse;, and accorded
their agreement with the broad recom-
mendations of the Committeé in re-
- gard to reorganisation ofl the transport
departments in the ‘various 'States.

1-do not think there are any points
raised here about which one* could
take any objection, because we find
almost near unanimity in the House
about these recommendations. But,
Sir, some sort of apprehension seems
to have been expressed by Shri Lingam,
if I have been able to understand Mr.
Lingam correctly, that the Ministry of
Transport may or may not have an
open mind so far as the recommenda-
tion of the Committee in regard to the
treedom of the “consumers’ choice”
goes. I would like to’start with that
point. ‘ o

I can assure my hon. friend, Mr.
Lingam, that we have got an open
mind on this subject. W¢e have, how-
ever, got to take note of the economic
factors and forces that corme into
operation whenever the question of
choice of transport comes. What we
need for the country, as has been very
rightly observed by Rajkumariji, is an
efficient and adequate system of trans-
port which could meet the require-
ments of our growing economy. We
are trying to take the torch of pros-
perity to the remotest corners of our
country. We went to bring happiness
and smile on the faces of our people
in the villages. If they want to have
the fruits of freedom, if they want to
enjoy what real prosperity and civili-
sation is, they must be connected by
roads.

Sir, we are lamentably
far as the mileage of roads is concern-
ed. Figures have been given from
time to time. I would only say that
at present we have got 26 mile of
roads per square mile. The twenty-
year plan, which our Road Engineers
have formulated, if implementsd in

lacking so -
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twenty years, at a cost of Rs.. 5,200
crores, will inc¢rease that particular
average to 52 mile per sq. male. So,
it 1s obvious that the-fiest need of the
country, if the fruits. of freedom- are
to be enjoyed, if the fruits of all- the
developmental activities that are tak-
ing place in the country under a syst-
ematic programme drawn up under-
our successive Plans, have got to be
reaped, 1s that roads must be.built.
And with roads comes the road trans-
port So, maturally, when we have:
sald time and-agdin that there is ample
scope for the development and expen-
sion of the road transport system arnd
the rail transpmt s?stem there is no
exaggeration.

MI3EZ

Sir, the need for co-ordination of
the two has been felt from time to
time. Objections have been raised by
those in the road transport industry
that this need for co-ordination has,.
more often than not, resulited in res-
trictions being placed  on the expan-
sion of road transport. Now, let us
assess and realise the basic facts of
the situation. Road transport has been

labouring under certain conditions
and limitations which cannot be
ignored Firstly, there is lack of

roads, lack of strong bridges capable
of carrying the heavy traffic that
is emanating now. Then there is the
shortage of production of automobiles.
After all, all these factors have got to
be taken note of. Added to this is the
code of principles and practices which
has been in operation for some time
since 1945, That also is an important
factor which we have to bear in mind.
Functioning under these handicaps,
or limitations, it has to be recognised
and appreciated that whatever deve-
lopment has taken place in the road
transport industry has largely been the
result of the initiative of the people
in the industry.

We cannot claim that road transport
as such has come to its present level
of development by any  significant
help or assistance from the Govern-
ment, although, 1lately, since the
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separation of the Ministry of Trans-
port we have tried to place due
emphasis and given due _importance
to the needs of development of road
transport. Let it be realized that the
road transport industry as such has
peen funcuoning and labouring under
certain inherent himitations and res-
trictions. That is the situation. Des-
pite that, 1t offers certain advantages.
Those advantages have been referred
to from time to time and have been
under lined again in the Report.
Whether those advantages pertain to
the higher speed road transport
ensurers—it is estimated that motor
transport is thrice as fast as the
Railways—, whether- it enables one to
effect savings in the terminal costs,
whethter 11 is comparatively much
more convenlent in so far as it avoids
and eliminates the need for trans-
shipment, whether it provides door-
to-door delivery and so many other
advantages that are inherent in motor
transport, on account of all these
factors the consumers’ choice has
been definitely influenced by these
over-riding considerations. All these
advantages influence and determine
the choice of the user. The consumer
or the user has also to judge for him-
self on the basis of all these facts and
advantages what means of transport
should he choose for transporting his
goods or commodities. Obviously,
when it comes to that, whatever rules
and regulations or laws we frame,
they do not help us much when the
laws of economy come into play—
it may be that we think that for some
time the rules and laws might help
us—but in fact, the consumers’
choice prevails in the end. It is like
a fast—rushing, torrential stream: and
it is very difficult to swim against the
current. The consumers’ choice pre-
vails often despite the limitations of
distance that are being enforced today.
We know that these limitations have
been bypassed by the present opera-
tors by clever adjustments of
arrangements. So, all these limit-
ing . factors have led to certain
disadvantages and even malpractices
which, I would say, are not
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healthy for the society either
because it has been observed—and
we also know that—that a sort of

premium obtains on the grant of per-
mits, a sort of premium obtains aiso
on the sale and purchase of vehicles.
It is not good for the society; the
society and the operator, both are
exploited that way. It is high time
that we should reorganise our trans-

‘port departments in the various States

in a manner which would ensure that
such irregular practices or such mal-
practices are avoided. And that is why
this Committee came into being. At
the moment, Sir, our deliberations in
this particular debate are restricted
to the recommendations., which are:
contained in this Report, so far as
they relate to the reorganisation of
our transport departments in the:
various States. :

As 1 said earlier Sir, there seems
to be a general agreement in regard to
these recommendations. 1 would only

add that we have evolved a procedure - '

by which these recommendations will
come up for consideration by the
highest body in the land, namely, the
Transport Development Council, which
advises the Government in regard to
the formulation of policies about
matters pertaining to transport, by
the end of November. We hope these
recommendations would find favour
with the Transport Developmént
Council as well.

Now, Sir, certain observations were:
made by Mr. Lingam to the effect
that unrestricted operation or compe-
tition should not be allowed. That"
is a rule by which we have stood all
this time. I have just now explained’
that the principle that unrestricted
operation or competition should mnot
be allowed, may be a healthy princi-
ple, but it has got to be observed by
all the modes or forms of transport.
It cannot be enforced only in respect
of one system. When we speak of”
co-ordination, we should realise that
it is a two-way traffic and not a one-
way traffic. The rules of the game
have got to be observed by all the -
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parties concerned. Therefore, Sir, I
am sure that the Neogy Committee
that is now considering this particular
question will be able to decide upon
certain principles which will be bene-
ficial and which will serve as good
guiding principles for determining
the premises or the limits within which
these various modes of transport can
expand.

Then, Sir, he also suggested that
there should be planning at the root,
and even in planning there should be
co-ordination. Well Sir, I am at one
with him in this, and I am sure that
whatever planning we do, we have
got to take note of the fact that the
needs of the country are adequately
and efficiently met. Infact, there it
is that Members have felt a little
concerned, if 1 may say so, about
the need for greater emphasis on the
improvement of roads and the deve-
lopment of road transport system.
In the Second Five-Year Plan—I am
just referring to thig fact in order to
illustrate my point—we had Teen
given an allotment of about Rs. 260
crores for the development of roads.
Against this, 1if 1 remember aright,
the Railways got Rs. 1,125 crores.
Out of these Rs. 1,125 crores, Sir, the
foreign exchange content was of the
order of Rs. 375 crores. I think that
that figure has been given by Raj-
kumariji also. Against that, Sir, we
want a small allotment of Rs.~5 crores
for getting high-tensile steel for our
bridges. We find some difficulty in
regard to that too. That is where we
shall have to take some more care of
the principle that we should have co-
ordination at the root or at the stage
of planning itself. One mile of rail-
way line costg about Rs. 6 or 7 lakhs
and we know that at this much cost
we can have as many as six or seven
miles of new roads. Out of the
total programme for Rs. 1,125 crores
for the Railways we had a provision
for new lines extending to only about
842 miles. In these five years’ time,
if everything goes well, we shall have
842 miles of new lines. So far as we
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are concerned, Sir, it 1s obvious that
roads have got to expand, and
expand at a much faster rate than at
present. We also know that the
demand for road expansion is coming
from each district and from each taluk,
and we cannot ignore that. I would
very 'much welcome the principle that
hag been supported by Mr. Lingam
that there should be planning at the
root and there should be co-ordination

1316

at the planning stage. And that
principle we shall bear in mind.
Then, Sir, he said that planned

economy always meant some regula-
tion, and I have no doubt that this
particular principle also will be taken
care of by the Neogy Committee but
this obviously means regulation for
all the different links of the industry.
So far as the other recommendations
in this Report are concerned, I would
not touch upon them because they
also are largely covered by the terms
of reference of the Neogy Committee.
At the moment, Sir, we are concerned
with the recommendations pertaining
to the reorganisation of State Transport
Departments; and I believe, Sir, that
they have found favour with this
House. Therefore, I should thank the
hon. Members for the interest that
they have shown and for the impor-
tance that they have attached to the
needs of road transport in this country.
Thank you,

AT A fag dagsrei (4 717) -
grvmafa &, gtand (afaedt
q T 979 qF 1A G FAT FFEH F¥
Fafeqt A1 #Iv IT ¥ FE Ig ¥
TR AT | T2T IF fafaesg w7 qarer
2, UFo Fo qrfesr AT9 WL T TBTGL
A wmen £ 7 g3 T g7 fear 9w,
e it 7% 37 ¥ anIw 7 3w
FHIFT AT =+ @R, fom F7 awg ¥
FIE qEY BT 77 AR wr AF g 1 faarer
F AT qC WG &F ATAA e@rapel THa
FFATIL FHIT 08%e W I, I &
AT TS I WF JFEAE carfaT
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FUAT G_7 I 417 CEIRT FHA
F O am & qwg arg | wEe
3T UT TEIE FHE #7 f9EF oy
F g wrd WT ZENe wfrsad
F®A I WG 7 g8 9, 39 ¥ S
9 F GIRA A | IF F 18 qAT
FNEr A1 e ggR gmad oy
feewaw & fom od | @1 7 Teegaa
F ford wd 1 € 6 3= 7 uF g
FUE AT T 1@ & | AR F3A
T =fed av ag a1 & g5 a1z z@d
AT & 91, A1 S9 7 qfsawyq, fyq
1 7Y TEdtE ar, o3y w W
FT OFT A, ST HGHT FHIT 7 o072
sag S #7 fFan, gq faew & grady
T 1 FT T4 F@ WfFae,
faara (99mr S &, a9 @9 ¥ @g
g A a1 {77 1 fqara & a1 az
carfaT FHET  F wFmA F oA
faar, AT 1€ #1 AFar awr faam,
Fuwda A fean, e fafaedt
e 70 f7ar 1§ 9 qwmar fw
g9 ARIAAY FT T FN F a7 A7
3T ¥ AT STET A SAIET FIFAZT FL@T
gFa @ | gAdrR fafaedt & ¥R
o fafasdy 7 9@ w= aw
TIATES 2 9Fd & | 393 18 F JI¢

7 TN &o¥mT 9gA o 33 T ;.

3 WE 1z fafaedt s s
T T@Ar & | BT T 7 ¥ F7 few
AT FAT FX SFIY FIAT, 39 F |
ar gAmar g W 9% gAST WiEe
FATaAT & @y gun fw g® A
g, #T &I

AR fggea | 9w e g
a7 gu g | wa &< o wiw & wgt
I 99, TG qareE Ad F
AT T FL AN IO 9T TgAA 2 |
faarg Famfsal & saw oW #iw
FIE AT AG & | 7 A1=ar o fF gwrd
39 FafeA) 51 fawrfoma & ame see

Ay
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¥ e a3F1 T o7 qR fergear &
fag sar ar Ia% fag *ifaw g,
HERT AT aF AT FHIGT T W
T FT WIE | AT HIFF 3T <M
T[T 74T, GO IF W@T & ;Wi A
amad g7 ver & | Afgd arag At f%
Fg Sfpqz gdaw ag sfEa fae
FHET AT FT 3 ATAS HT A¥T IT14T
ST TE & AR B WEA A A
# AT FIE FAF A>T I T AT A,
siFa ol aF 99 F wES 7 F9gEA
g =9 @l g | =ifgg ar ag 9 fw
THo Fo qifzd AqTEE F1$ Shewr A
AT AT TGS F J12aAd FT gL H |
o AT F AT TSEEIgY S A
gIATAT fF ¥T9 qgA &9 Avq A
TR AT TR §, qEIT A<H A AT
f& gmare & zam aivg 9 WgwT
T ST TZ G, 9T F FAL 2T AN
ST IEE AT UF QI F qEL g9 7 ;T

L T B o - & S 1
apm T fev oar 3 faA Ffad

Fo¥ gvfwz  fear omar
g A7 3| F arg afaw &3 faar Jwan
2 | @ muaAd g fF ot #1 gfaar
#, safs fergeam aar g7 s V@
8, SR AT §Gd S Tgra, ar 39
a7g F g fewg =1 famgw
gt fear s =nfed | v # 2w
grag ¥ faeelt ar fFeft a8 @ mar
AT 8 IF T WA AW AT I
& ST =tfed, anfe am o S
¥ qa g oAl g AF A oA
F1 AT 7 | wowT F@T g1 Er
& 7 giauE ¥ fegww #Y avg q
ST ST 393 TSH FIRT JTAT AT
a7 feam & /T ) 3w & AW w0
7z AT ST & fF a8 3w ¥
T EETA T AT IIqT & AW 24
Ffasead e | @ A
fHT a8 w9 AR T8 °# 9T g Wi



. 1319 Report of Rolad Trans- [ RAJYA SABHA ]

port
[4eare gdiv ag gsvE=d]

agr w2 & fHiT 39 %1 gHF g7 9T A

q AATTTATE | AT T IF ATHIA

FT LA FIXT ASA I FTET GF g1 ST

2 TR 39 FT WA SAGT 9T a2 &,

FF T GIHA FT ATT 9T ST
FIqq (T a1 T T qZAT FT AT N

Zag U W AWE UF g § a9
Tg ST & 99 W UF A7 @ FH AT
& ST gAY qIT 9T F G qF 9EA
ST 2 S & 9 91 7 qE T Fraat
93 fuadt § ) 39 wwy &1 zag gxfae
fovew &, 99 ofex § wew g FR e
ST ATfed ot fegea™ & uw o g
gAY A A W WEE & Ay
. far Tt swTae F AT & oM A )

W& AIEl K A WS FAT
AT g 5 30w e & Aee-
ATEE T F1 T I Gl § | WK
YOI & 9 ¥ g R fag-
WE § YEaE A§ F AREATESE
FT A WX a8 gA aEfafes e
qH JEES & faga ¥ &% g
AR AR ™ W A T W A
grar | B T R gw el e
F QU FH & AL A woAr aw foq
q feamr @ @ § HR 7w @ uE
i F € faw ¥ g 3w samn
T & RN AN gl § I
frar s @@t | 2w ang gw 9w A
9T F9qT AT |00, ST EHIL Hew
& fag fgwa s 9= | 99
AR F SFAIIE F qI8 T TF qrferer
Hfea #t & AR 98 98 ¢ 5 o
&2 39 7 qafeww F1 T f@ & oK
Y AU 99 W@ fAd § 1w A
T ®eH ® FRErRA g §, e §
HMT FT BEET AT E | T AR F
FAOEEE § qg BT g0 fF a|aE
afaq § ufgfeg=dr samer sg s
I Gy & q1A S FAQT T q9l F;
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TN FIAT §, SEH FIH FEIT
gNr | ErE fafreEr F1 dawers-
FIA F T F gel FC W (FET
By & S FogR & § ANy
FCAT I1fEA FIfH GIE I T TIF
qa H o frr g | oAt & AW
7§ A9 F AIEARS FE I AT
g AR T IEE F q a7 g g |
M qE F W F W AT AT
fegeam # @T] F40, Q1 9gT BrAET
Uil '

™ TR ¥ TEEArEr, # gg 9w
Fen fF TuE & Bt foe 4 @
aw faegar are faelr g @

o waar awr (fag) @ =g
fereY fEedY &1 wwer oy g 7

weEre wga.T fag dwga v W
agd # feedr feedy &1 g #X @
a7 9§ g9 AT FT AT gEdy a3
97 | # ¥ <@T A7 ¥ g g A
U A w9 wai # R fReEr &
qrfadt @t & | 39 T Rq9T Ig gAT
fF wre Rl w1 & a@ misai =@y
g &l i YEaAe 1 S W i
qfser® FT-FTA | 39 FT AATAT TE AT
fF A F S TR g, TH-
et S R ST ®7 SATET §
SATET HAAT O | W Feshd W a@r
f5 agl @ade &7 S af Fodl §
I8 NTEAT FE1 & THES § FOT AG
ZT 8 | AFT O WAL AT FTH
FAE § HIT AT F1 KT T=G
gfag Y [ g 1 sfem | 9 =Ean
g fF a2 | g gThTe T arferdt
g ST ATMEA | 1§ qg T FT G
a7 fF TEET #9701 TR § d9ee
aradre R gifafee serfEs &
foar frerma ogw fawifar & 7€ 8 )
3q fawifer § #gr @7 & fF SS9 #7
T wF e wtEe g



1

1321 Report of Road Trans-
port

Frfed, &t WIEER AR TF T FHEAT
TR g ATfEE | § gwaAd g B ag
UF HEFA q@ g AR AGTA ZHRTE
TAMET AR Sfafzas gEee wul-
e &1 warr # fae w gl B
G W17 0 Anfgd | 7 fafaee qgw
g 7w FEm fF 3§ wEEr FHE AT
fd &t o arg du AT Fw AR
T IX FEAET Y& F A, 9T 39
% fF uF T5 FH 97 FC FFT ST
#3, frad #1¢ qmar 78y 2 | |
T W9 F qEA W I §, ITA I
T Iy FT A )

Surt P. N. SAPRU: Mr., Deputy
‘Chairman, Sir, the Minister for Trans-
port deserves our congratulation on
having placed this Report before us
for consideration before arriving at
any definite conclusions mn regard to
specific recommendations. I say that
the procedure is good Tbecause it
enables Parliament to make its influ-
ence felt. When a Minister has made
up his mind and he places a report
before the House, the diseussion 1is
apt to be only of an academic
character. Here we can, by making
suggestions, influence his  decisions.
May I say, Mr., Deputy Chairman,
that the Report of the Committee
which was presided over by Mr.
Masani, a leading light of the
Swatantra Party and a great leader
of the Forum of Free Enterprise, is,
apart from the social philosophy which
finds expression in some parts of the
report, is an excellent document. Mr.
Masani and his colleagues deserve to
be congralulated on the thoroughness
with which they have done their work.
Now, Mr. Deputy Chairman, I have
made a reference to the social philo-
sophy underlying this Report. There
is evidence of it in the Report. Other
speakers also referred to it and I will

also do it in a different way. I think ;'Of selling his goods in

there is in the Report, a bias against
nationalisation or speedy nationalisa-
tion of the road transport. On page
74 the recommendation is:
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“The existing moratorium on

nationalisation of goods transport

should be extended for a period of
at least 10 years from the end of the

Third Five Year Plan.”

In recommendation No. 25 they say
that nationalisation should be resorted
to only as a last resort, as a desperate
renedy. That 1s really what they
mean. Now, whether nationalisation
is or 1s not essential for a socialistic
pattern of society is a difficult issue
and on that I do not wish to make
any observation just now. But .
would like to say that no Government,
by any pledges that it gives in this
House, can bind future Governments.
What will happen in 10 years or 15
years no one knows and we are living
in a period of great changes. It does'
not really appeal to me that we should
talk in terms of laissez faire econo-
mics. The interventionist State has
come to stay not only in this country
but I believe in all countries. In the
Note of Dissent which was appended
by a Member of the Committee—a
word of thanks is due to him, for
having supplied a corrective to some
of the extravagant ideas of the majo-
rity—a quotation is made from Prof.
Galbraith and I think that quotation
is worth repeating:

“In parts of the country, not now
served by rail lines, there may be

investment economies in develop-
ing long distance road haulage.
With this exception, however,

investment .in this industry should
be viewed with scepticism.”

I am not for a moment suggesting
that there should be no development
of road transport. Development of
road transport is vital for the develop-
ment of the country. We mneed to
open up the countryside. We need
to give to our villager opportunities
the best
markets. We need to give to our
villagers opportunities of seeing some-
thing of urban life. Al this work
cannot be done by Railways alone;

—
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but it is one thing to say that road
transport should be encouraged and
another to say that the State should
follow a policy of lwssez faire in this
matter, that is to say, there should
be no effort at co-ordination between
the Railways and road transport. The
correct thing is to strike a proper
balance in this ‘matter and, therefore,
I think there is a case for a review of
the entire problem by a new com-
mittee. It is unfortunate that this
matter had to be considered by so
many committees. Four committees
have preceded, and a fifth committee
will do no harm.

There is one point about whicli I
must speak and that is with regard to
the procedure for appeals which has
been provided in one of the recom-
mendations of this Committee. I
think the old system wag a bad one.
I had opportunity to observe its
working in another capacity in con-
nection with various writ applications,
I know that the transport authorities
did not use to do their work properly.
They used to issue temporary permits
when they should have issued regular
permits and they were criticised for

that. I think it is a good thing to
have a judicial officer who will be
the reviewing authority. I hope Mr.

Patil will accept this suggestion. The
Committee deserves to be congratu-
lated' for having made this sugges-
tion. It will also make it unnecessary

for these bug owmners to go with
frivolous applications to our High
Courts and the Supreme Court. I

welcome this part of the recommenda-
tion very much.

Ag the time is up, I cannot say any-
thing 'more.

Surr P. S. RAJAGOPAL NAIDU
(Madras): Mr. Deputy Chairman,
though one cannot fully agree with
all the recomrmendations made in this
Report, one ean say that on the whole
it is a very good Report and some of
the recommendations made are really
worth pursuing. I am glad, Sir, that

|
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the hon. Minister had placed this

Report before us so that he can hear
the diverse views and opinions on the
matter so that at the final implemen-
tation stage, he will be in a position
to take into account the views of
various Members in this House. At
the very beginning of this Report, it
1g said that the transport business is
generally lucrative but unfortunately
this 1s not always reflected in the
prosperity and well-being of those
engaged 1n it. My experience on the
other hand, especially in certain States
like Madras and Andhra, is different.
There we call these bus owners as
bug barons. We find that a° man
owning even one bus is able to make
at least Rs. 2,000 per 'month in spite
of‘all the taxation that is imposed on
a bus. The taxes amount to nearly
Rs. 4,000 per vehicle but in spite of
it, they get an income of about
Rs. 100 per day. though it cannot be-
said that this is the same case with
every lorry owner engaged in the
transport of goods. Some Members
said that the incidence of taxation is
very high. I may say that it is not
at all high. On the other hand, I can
say with boldness that the taxation
should be doubled at least in the case
of the bus owners. There was &
point about a single point tax. T
strongly support that recommendation
of the Committee for the imposition
of a single-point tax. If some buses
or lorries have to ply between one
State and another, they have to pay
tax in the other State also. This is
working to the disadvantage of the
lorry owners. I live in a district
which is in the borders of two States.
There is a recommendation that buses
engaged in intra-State transport must

have a fleet of five buses. What about
those who are having only one or
two? While discussing the viability

and the efficiency of maintenance of
service in the case of goods transport,
it is said elsewhere that the owner
must have one lorry for plying in an
area confined to a particular region;
if he wants to ply throughout the
State. intra-State, he must have five
and in the case of intra-State, the
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number should at least be ten vehicles.
There is the case of a border district
in which a man owns one lorry and
transports goods to a place in the
other State. If this provision is
applied, this will work as a very
great hardship on that man, It
ig my strong opinion that this sort
of imposition should mnot be there,
this fixing of 2 limit in regard to the
number of buses to be owned by an
individual wanting to operate on a
particluar route or routes. In the
case of passenger traffic, it 1s said that
for public safety and for the regular
and efficient maintenance of service.
the owner of a single bus cannot per-
form the job efficiently. On the other
hand, it is our experience that itis the
person who is having one or two
buses who operates the service very
well and to the convenience of the
public. It is said in the report that
only the owners of fleets owning not
less than five buses should be given
these routes. If this rule i1s imposed,
then those persons owning less than
five buses will not be able to run on
these routes. Those men who are
already in the field will be able to
further expand their business and no
new-comer will be allowed to enter
the field. I do not know how this
recommendation has been made and I
hope that the hon. Minister will go
into this matter very carefully and
see that the small fleet owners own-
ing less than five buses are not throt-
tled out from their business.

There are several people who have
become multi-millionaires by plying
more than fifty and even hundred
buses, I do not know about the con-
dition in other States; but so far as
our State is concerned, a particular
individual is having more than hund-
red buses and his daily income is said
to be about Rs. 20,000. It is also said
that such of them maintain two
accounts, one for income-tax purposes
and another for some other purposes
and if no ceiling is fixed, as suggested
by the Committee—it has said that no
ceiling should be fixed—, the rich will
become richer and the poor will
remain poor for ever.
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There is not much of a recommenda-
tion for the organisation of the co-
operative system of transport in the
country. This co-operative transport
system 1s becoming very efficient, at.
any rate in certain areas in the South
and I would have very well welcomed
if this Committee had suggested the
organisation of future transport on co-
operative lines. At the same time, I
will not recommend or enccurage na-
tionalisation of the transport. When
once 1t is nationalised, there will be no
efficiency at all. We have been seeing
certain routes nationalised in certain
areas recently and we find that it is
not working efficiently at all. The
bus drivers and the bus conductors do
not behave properly with the pas-
sengers as a result of which lots of
complaints have been made against
the drivers and conductors of the
buses by the passengers. Several
cases of intimidation and assault had
also taken place and apart from that
the rates also have increased and in
the buses that ply they do not look
after the comforts of the passengers.
It is for that reason, though when it
is nationalised the State will be get-
ting greater income, in the interests
of the passengers, in the interests of
those people who look to the buses as
cheap transport, in their interest 1T
would suggest that these buses should
not be nationalised at all.

Surt P. D. HIMATSINGKA (West.
Bengal)- They would not make in-
come either,

Surr P. S. RAJAGOPAL NAIDU:
They will.

Now, I find that one thing does not
find a place in the Report, There are
certain routes which are monopolised
by one fleet owner. Suppose for ins-
tance, from a place X to a place Y in
a distance of 20 miles there is only
one fleet owner who always monopo-
lises that route. I would suggest that
monopoly should not be there. There
should be a healthy competition
between one fleet owner and another-
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and In one route there should be a
.number of persons plying their buses.
It is only in the ntidst of competition
there will be efficiency and the tim-
ings between the two places will
always be perfectly maintained.

Sir, much controversy has been
_raised about rail road co-ordination.
At the present time, as between the
services rendered by the Railways and
the services rendered by the buses in
the transport of goqds, I would always
_pay my compliments to the lorry sys-
tem as they are quick, efficient and at
the same time they maintain certain
standards in the malter of transport
of goods; but that does not mean that
there should be’ unhealthy competi-
‘tion between rail and road, If there is
unhealthy competition, if indiscrimi-
nate licensing is resorted to, if liberal
licences are granted to buses for the
transport of goods, what will happen
ultimately is, the lorries will not
thrive at all. There will be more
lorries on the road and there will be
less efficiency and as a result of this
unhealthy competition, the efficiency
.and maintenance of these lorries will
8o down. So there should be a cer-
-tain amount of co-ordination between
road and rail but at the same time one
should not forget the people’s pre-
ference in the matter. If a particu-
lar person wants to transport his
goods only by a lorry, by all means let
‘him do it. He should not be compel-
led to transport his goods by rail. In
all such matters one should always
respect the preference of the people
“and if the preference of the people is
to transport goods by lorries, by all
means let them do so and if the pre-
ference of the people is for the rail
“let them have it. But if the Railways
claim any prioritv over the road in
the matter of transport of goods, I
would suggest on the floor of the House
that they should maintain their ser-
vices in an efficient manner. There
should be no delav on the part of the
Railways; they should also see that
there are no thefts of the goods hand-
ed over for transport and theyv should
-also see that a certain amount of
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- accommocdation is given to those whe

transport their goods by rail. Even 1if
there is a delay of one or two hours
in the matter of unloading the goods
from the wagon, heavy demurrage
charges have to be paid. Such charges
are not made by the lorry owners.
They just go and dump the goods at
some place and go away. They do
not charge anything as demurrage.
If the Railways want to compete
with the road they must manage
their services in such a way that
people should feel attracted to send
their goods through the railways.
And it is not for us Parliamentarians to
say that there should be no competi-

tion between the Railways and the
road. People’s preference should
always be respected in this matter.

With these few words I conclude.

Mr. DEPUTY CHAIRMAN: Mr.
Bhargava. I want (o call on the Mi-
nister to reply at 4.40,

Surr M. P. BHARGAVA (Uttar
Pradesh): Mr. Deputy Chairman, Sir,
I am happy that the Report has found
a warm welcome in the House and
hon. Members have generally appre-
ciated the recommendations made by
the Committee. As the House may be
aware, the Report was signed on the
28th March this year and it was laid
on the Table of the House on 4th
May 1959. On the same day I gave
a motion for its consideration in the
House but for several reasons it could
not be considered during the ‘last ses-
sion of the Rajya Sabha. I am grate-
ful to Mr. Patil for having brought
forward this present motion because
it enabled the House to discuss the
Report for three hours or rather for a
little over three hours. If it was my
motion, it would have been only two
hours and therefore it has been a posi-
tive gain that Mr. Patil's motion is
being discussed.

BHUPESH GUPTA (West
But you have lost also.

SHRI
Bengal):

Surr M. P. BHARGAVA: Now, I
may state in the beginning that road
transport has been having a sort of
secondary role in the Government of
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India for about 20 years previous to
1957. The Transport and Railways
portfolio was held by the same Minis-
ter and he naturally gave more atten-
tion to the Railways and the road
transport and the roads suffered, if 1
may say so, due to some degree of
inattention. The present Committee
was appointed with a specific purpose
and I would take two minutes of the
House to read out the terms of refe-
rence because I have to refer to some-
thing else later on.

The terms of reference were mainly
three in number. The first was:

“(1) To survey tihe existing
machinery for the administration of
motor transport in the States, with
particular reference to the working
of the Regional Transport Authori-
ties and State Transport Authorities
and their suitability to look after
the development, co-ordination
and regulation of road transport
consistently with the economic de-
velopment of the country wvis-g-vis
our successive Five Year Plans and
the need to expand motor transport
to rural areas in order fo develop
village economy.

(2) To suggest a model adminis-
trative set-up which will .

This second was, I think, the main
term of reference. Then there are cer-
tain conditions mentioned for fulfil-
ment and the third was:

“To make any other recommen-
dations germanc to the subject mat-
ter of the inquiry.”

Now, in order to have full know-
ledge in relation to item No, 1 of the
terms of reference, the whole Commit-
tee held a number of sittings and exa-
mined ag many as 95 sets of witnesses
at Delhi, Bombay, Madras, Calcutta
and Lucknow. In addition to this the
Committee appointed several sub-com-

mittees to go to other States head-
quarters to apprise themselves with
the administrative conditions of the

road transport thcre and other mat-
ters. Almost all the State capitals
were touched and as would be clear
from the Schedule, the Committee was

39 R.S.D.—5.
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able to study the administrative set-
up in all the States. Now, after the
Report of this Committee has come
out, another Committee under the
Chairmanship of Mr. K, C. Neogy has
been appointed and there is a lot of
misapprehension among the people
that Mr. Neogy’s Committee has been
appointed over and above the Masani
Commitlee. Well, I would like to
dispel this fear and say that it is not
so. The termg of reference of the two
Committees are quite different and if
there is any overlapping it can be
only with regard to the third item of
the terms of reference, namely, to
make any other recommendations
germane to the subject matter of the
inquiry.

As far as one and two are
concerned, there has been no overlap-
ping whatsoever, Well, if the country
did not have a national transport
policy for all these years since inde-
pendence, .the responsibilty for that
state of affairs will have to be shared
by the Planning Commission, who
have not been able to give a clear
and correct lead in the matter regard-
ing the development of the various
modes of transport.

Now, Mr. D, P. Singh from the other
side has complained that this Neogy
Commuttee only has its Chairman as a
non-official and the rest of the mem-
bers are officials, Secretaries of the
various Ministries. I share his views
and I am myself of opinion that an
important Committee like the Neogy
Commitlee, which is to be appointed,
should have more of non-official ele~ °
ments and should not be confined to
officials only. There is no.doubt that
Mr. Neogy is a man of very outstand-
ing ability and independent views.
But he will be one in a committee of
seven. In this connection, I would
like to throw the same suggestion, as
was thrown in the Lok Sabha and
which Mr. Devandra Prasad Singh also
mentioned, that at least this Commit-
tee should have three non-official
members, two from the Lok Sabha and
one from this House.
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I just forgot to mention one point
about the questionnaire. Mr. J. V. K.
Vallabharao from the Communist
Benches mentioned that the Committee
did not try to ascertain the views of
the workers. Well, the questionnaire
was issued by the Committee in hund-
reds and besides the questionnaire I
may tell the House that I have defi-
nite knowledge thal at least we took
the evidence of two societies which
were manned by workers only. We
interviewed:the Ambala ex-Service-
men’s Transpert Co-operative Society
where the drivers and conductors
formed the society and were running
the buses and the trucks. Then, we
also interviewed the representatives of
the Saurashtra Transport Co-operative
Society, which is run on almost the
same lines. In addition to these two,
the small sub-committees, which were
appointed, also had the occasion of
meeting and knowing the views of
other workers. In this connection, 1
will especially mention the Tripura
people, where I had also the pleasure
of going. There we took the evidence
of the workers who were running the
transport services.

Now, coming to some of the recom-
mendations of the Committee, I want-
ed to lay emphasis on certain poinis.
I shall talk about the inhibitory fac-
tors. I will not go into Chapters I
and II. There thev have given =a
bird’s eye view of whal was happen-
ing in the past. I will confine my re-
marks to Chapters III, IV and V,
because the time at my disposal is
very short. Now, about the inhibi-
tory factors, the Report states, in
brief, inadequate surfaced roads and
bridges, #igid load restrictions, lack
of encouragement to truck-trailer
combinations, inadequate supply of
vehicles, multiplicity of taxes, absence
of reciprocal agreements betwen States,
absenee of vidble units, lack of pro-
per credit facilities and the lIear of
nationalisation. These are some of the
inhibitory factors that stand in the way
of development and road transport.
Now, regarding each of these points,
the Committee has devoted seversai
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paragraphs and I am sure the Minis-
try will study those factors and try to
remedy as many of them as may be

possible. Now, one thing which I
must state here is about the credit
facilities, We came across evidence

where people said that they had to pay
as much as 18 to 20 per cent. interest
on the loans which they had taken.
Now, Mr. Vallabharao also mentioned
this point. In this connection, I wouid
refer the House to the recommenda-
tion made at page 74 of our Report
where the three main recommenda-
tions are:

(1) The Reserve Bank may issue
directives to the State Bank and
Scheduled Banks to advance money
to hire purchase concerns and Co-

operative Banks and operators for
helping the industry;
(2) The State Finance Corpora-

tions also should lend money to ope-
ratorg and proper machinery should
be set up to regulate the interest to
be charged by the intermediaries;
and

(3) The development rebate
granted to the Shipping and Sche-
duled industries should be granted
to the road transport industry also.

Since I have got very limited time, I
will not touch. on the main question
of rail-road controversy. I agree with
Mr. Patil when he says that there is
no controversy whatsoever. The only
thing is that proper guidance has not
been given to the two modes of
transport and a so-called controversy
is there.

Wow, I would like to draw the
attention of the House to a provision
in the Motor Vehicles Act wherein, if
everything else is equal, preference
should be given to co-operative socie-
ties for running these transport ser-
vices. Now, I am sorry to state that
in none of these States, barring one
or two, the co-operative societies have
come up and I feel that enough en-
couragement has not been given by
the authorities concerned for develop-
ing co-operative societies. Since we
are laying so much emphasis on co-
operatives and co-operative societies,
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I would request the Minister to see
that the provision in the Motor Vehi-
cles Act is enforced. I would go fur-
ther and request him that, if neces-
sary, he may bring an amendment to
the Motor Vehicles Act whereby it
may be made more positive and
imperative on the authorities grant-
ing permits to give permits to co-
operatives wherever possible.

Next, I will come to the questicn
of tourist traffic. In other countries
all sorts of facilities are given to tne
tourists for travel. In India I fina
that tourists are not getting as much
facilities as they should and in ths
connection I would like to invite the
attention of the hon. Minister to tbe
paras regarding tourist traffic in the
Committee’s Report. (Time bell rings).
Well, Sir, I wanted to lay more em-
phasis on the administrative set-up,
but sinice I have no time I will not do
that and I will simply wind up

The Transport Ministry had been
separated from the Railway Ministry
only 1 1957 and till that time they
were working under great odds. The
two years’ achievement of this Minis-
try is not, little. At least they have
been able to focus the viewpoint of
road transport in the two Houses of
Parliament if nowhere else, and that
itself is a great achievement. Mr.
Patil himself has been very much
interested in road transport. He is
an ex-President of the  All-India
Motor Congress Union. Mr. Raj Baha-
dur has also been taking a lot of
interest in road transport work. I feel
that the interests of road transport
are safe in their hands.

People have expressed their fear
about the non-implementation of the
Report. I can say that whatever steps
are possible will be taken. The Trans-
port Development Council has given a
preliminary thought to the Report. I
think in their next meeting they will
consider it in full, and I have my own
belief that before the end of the year
it will be possible for Mr. Patil and
Mr. Raj Bahadur to come here to the
House and announce that such and
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such recommendations of the Commit-
tee have been implemented. If even
the administrative side of the Report

accepted in toto, I think we would
have done our work.

Thank you, Sir.

Surr S. K. PATIL: Mr. Deputy

Chairman, I must begin by expressing
my gratefulness to the House for the
chorus of praise that they Thave
showered on the recommendations of
this Road Transport Reorganisation
Committee. Before I come to the
various suggestions which the Members
have made, there are two matters on
which there is general complaint or
doubt, and I shall refer to them first.

The first is there has been a feeling
in the House that the Gowvernment
have not put all their cards on the
table. The hon. Member, Mr. Biswa-
nath Das said it and a few other hon.
Members also said so. I began by say-
ing when I intreduced this subject
that we shall indicate the Govern-
ment’s mind. I could tell you that
the Government’s mind was made up
when the Transport Development
Council met some months back, and if
the States had not required time or
asked for time, surely at that very
meeting we could have indicated what
the Government wanted. We  had
gone there ready. But as the House
understands, this subject of road trans-
port is a concurrent subject where the
States are even more concerned than
ourselve$ because they deal with it,
and therefore even the process of im-
plementation  cannot be completed
without one hundred per cent co-ope-
ration from the States. So when they
said that they wanted time, we had to
give them time. That is exactly where
the rub comes in and not because the
Government have not made up their
mind. I have said that, by and large,
we accept the recommendations of the
Masani Committee, and it shall be our
endeavour to implement them as
speedily as we can; I mean such of
them as really do not require the
concurrence of the States we can
implement.



1335 Report of Road Trans-

port
[Shri S. K. Patil.]
The last speaker, Mr. Bhargava,
alluded to one subjeci, and that was
abolit the  machinery. Now, the

machinery is not the machinery of
my Transport and Communications
Ministry. It is the machinery of
the States and we - -have been after
that subject even before the Masani
Committee Report came. We have
been considering that the machi-
nery has got to be streamlined more or
less on the same model as the Com-
mittee has recommended. For 90 per
cent. of those recommendations to be
implemented, we shall have to depend
on the goodwill of the States, and we
shall do everything in our power to
see that we align these States so far
as the development of road transport
is concerned.

Then, another thing was the appoint-
ment of the Neogy Committee, My
friend Mr. Bhargava mentioned it and
also some other hon. Members. I am
sure I made 1t clear that it is a Com-
mittee which is not really a Committee
to have a check up of the Masani Com-
mittee. I have been making these pro-
mises on the floor of the House during
the last year even when the Masani
Committee was functioning, that such
a Committee was necessary in order
to evolve and focus attention on a
national transport policy which the
country needs. But apart from the
national transport policy, there is
that immediate purport for it, namely
that we are now thinking of the Third
Five Year Plan and therefore the allot-
ment of money has got to be made.
Now, for that allotment of money we
must have some rough idea. I do not
talk of a big national transport policy,

- but even for our immediate policy we
should know as to how, within the
available resources at our command,
we can apportion them or distribute
them between the various States. That
is why this Committee was necessary.
This is not a big Committee of public
men and so on, that our friends are
contemplating. This is a Com-
mittee for a limited purpose, namely,
how best we should use our limited
resources. That is exactly the purpose,
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and that is why you find there the
Secretaries of the concerned Minis-
tries., The idea is not that we should
really have more officials or Govern-
ment people in that Committee. Here
you will find the Secretary of the
Transport Ministry, the Secretary of
the Railway Ministry, then the Com-
merce and Industry Ministry, then the
Finance Ministry, then .the Planning
Commission. These are the depart-
ments that are concerned with it
Whatever Committee they may  be,
they will sit in order to consider how
best to apportion .

SErt M. P. BHARGAVA: On a
point of clarification, Sir. Am I to
think that the national transport policy
of the country is to be chalked out by
officials alone?

Surr S. K. PATIL: It is not that,
Therefore I am suggesting that it was
not really for the national transport
policy. We use somethimes big ex-
pressions. I am not really detracting
from the utility of the Committee or
anything. But the immediate effect of
it is, T can assure my friend that if any
problems remain for which a national
tfransport policy is not formulated by
this Committee or if the Committee
does not prove equal to it, then surely
it would be open to the Government
to have a Committee of public men for
that purpose. But it will take time.
It will not be useful for the limited
purpose of making allotments for the
Third Plan. That is why as an inte-
rim measure it has been appointed. It
is at our suggestion that Mr. Neogy
has been specially appointed in order
that he could do the work of co-ordi-
nation, and I could tell you that in
this business the officials are not neces-
sarily bad; they are perhaps more use-
ful than many Members of Parliament,
because their views also are not views
that you can take as necessarily against
those that are expressed here. I am
merely saying that that is a Com-
mittee appointed for an immediate
purpose. The appointment has not
been made by our Ministry. It has
been done by the Planning Commission
or by the Prime Minister in his capa-
city as the Chairman of the Planning
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Commission. We have not done it in
the Ministry of Transport and Com-
munications. One should not feel that
there is something, that there has got
to be another check up of the Masani
Committee and therefore this Commit-
tee has been appointed. Nothing of
the kind. We can await its decisions
and those decisions will' not be of
a far-reaching character, as 1 said,
because the purpose of it is very
limited indeed.

Sir, as somebody pointed out, and
very well indeed, for the last almost
twenty years—I do not know the
exact period but, until 1957—there
was one Ministry of Railways and
Transport. You can quite understand
—and I am blaming nobody for it—
when you have a small thing attached
to a big chariot what the fate of it
would be. Therefore, two years are
not really a time when you shoot up
and do something spectacular. What
spectacular thing could be done in
two years? The very fact that you
have been able to focus attention on
the development of road transport is
something which is really good indeed.
It augurs well for the future develop-
ment of road transport. I am not
claiming any special credit for it.
But T am just telling my friends that
what could be done or what was done
the last 20 years has got to be undone
in a certain way and the new stand-
ards and the new idea have got to be
created. Now, that requires some-
time and we have persuaded the
Railways to go into this Committee
because this Neogy Committee has
been jointly created with the concur-
rence of both the Ministries and there-
fore, to that extent, we could come
together. It is indeed an index of
our preparedness. In the larger in-
terests of a national transport policy,
we should come together.

Now, I shall go very hurriedly—
because the time at my disposal is
very short—to some of the sugges-
tions made. My friend, Mr. Bisht,
wants me that we should take a very
strong line, and I assure him that we
shall take a strong line, Now, what
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is the strong line that he means?
Sometimes, the Railways, the engines,
they look big as compared to our
transport. Even with the truck and
the trailer, the business is not as heavy
as Railways. ' But we are not afraid
of the size of the engine or anything
of the Railways. And it is a matter
as to how national transport in its
various modes has got to be develop-
ed and whatever interests there are
in road transport, these interests will
be really safeguarded. We imagine—
and everybody will agree with me
thal in a country like India with five
hundred and  seventy  thousand
villages—there may be a few thousand
more—and with an area which is a
million and a quarter square miles,
the surfaced and the unsurfaced roads
only go +to the extent of 26 in a
square mile or 26 in a hundred square
miles and after spending Rs. 5,200.
crores in the next twenty years, we
want to lift it from 26 to 52. Then
you can understand what the develop-
ment of road transport is and what it
would cost because Members must
have seen what is known now as the
‘Bombay Report’. The Bombay Plan
will cost us, if implemented in its
entirety, Rs. 5,200 crores in twenty
years which almost means Rs. 250
crores a year which perhaps is im-
possible to get and even then, the
development which would Thave
doubled will be that we shall be going
to a position of 52 in a square mile or
52 miles in one hundred miles. Then
we shall have achieved something
which is at the bottom of our
heart as compared to the various
other nations to which reference has
been made. Therefore, this being an
uphill task, we have got to pull our
weight together in order that we ful-
fil it as best as we can.

Then, Sir, reference was made by
Mr. Singh that no obstruction must be
put on the road transport. I assure
him that-any attempt, no matter
where it comes from, to put any
obstruction will be very stoutly and
successfully resisted by the Transport
and Communications Ministry. There
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should be no doubt in anybody’s mind
about it.

About more employment in trans-
port, he gave some figures. Some-
times, I do not know about the cor-
rectness of these figures because pro-
per statistics have not been kept, but
figures are generally given that the
Railways employ about a  million
people, while the road transport
employs more than two million. I can
be quite sure of it that it is more than
two million. But I cannot be so
definite as to the 2'6 million, etc.,
unless I have got the whole statistics
with me to prove it. But it is so, and
as an intensive employment potential,
road transport is a better thing and
here, the question 1s not what is better
and what is there. Surely, it is very
necessary because all these five hund-
red and seventy thousand villages—or
at least some of them, if not all of
them—could not be approached by
Railways because even if the
Railways spend more than a hundred
crores of rupees there would not be
even a thousand miles of Railways
because they cost heavily—Rs. 10 lakhs
—and that 1s the least cost per linear
mile. Therefore, in about, say half of
that cost, perhaps ten times more road
transport facilities could be given and
more satisfaction to the millions of
'people residing in these five lakh odd
villages. Therefore, the importance—
or rather, as I used the expression in
the other House, the ‘primacy’—of all
modes of road transport is recognised
and it is not a matter of doubt any-
where in this world, and surely it is
not a matter of doubt in this country
too.

My friend, Mr. Lingam said—and
that is a point of view also—that the
consumer choice should not necessarily
be obeyed in a planned economy.
Now, it is right, but for God’s sake, in
the name of planned economy, let us
not ge back. There 1is something
which is really progressive which we
are aiming at. I can quite understand
that it is pessible. But in thig age—in
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this modern age—if I want to send my
things even by air, not by motor trans-
port, I have got a right to do so, pro-
vided I am prepared to spend more
money. We do that and that applies
to the road transport and the Railways.
And even perhaps, our water transport
is slower than the Railway. All that
is done. But after all, it is the con-
sumer in a democracy, after all, it is
the citizen in a democracy, who has
got to be respected unless he goes
wrong and then the Government or
anybody comes in super judgment and
says “You are wrong and therefore
yvour choice has got to be restricted.”
Beyond that, it becomes the duty of
every Government to see that io the
extent possible the choice is respected.
But I am not merely saying that yocu
do it. That is why, to telescope the
activities every period of five or ten
years so far as the allotment of money
is concerned, the present Committee—
the Neogy Committee—has been ap-
pointed, To that extent if the con-
sumer choice is glightly to be restricted
surely it will be restricted, but not be-
yond that,

Then, Sir, Mr. Vallabharao asked,
“What about labour?” Now, I can tell

you, My friend here, Mr. Rajagopal
Naidu, gave some very 1llustrious
examples of South India. Of that, I

quite understand. They may be mil-
lionaires or multi millionaires. But
that is not so all over the country.
And in many cases, the truck driver
himself is the truck owner. He has
everything combined in himself. He
asked why labour was not consulted.
1 do not know if by ‘labour’ he means
the cleaners, the conductors, elc. But
in a majority of cases, their represen-
tatives themselves are the labourers.
except where all these big things exist.
It is a different matter altogether.
Something could be done about it.

Mr. Chinai talked about the deve-
lopment of the automobile industry,
and T am one with him. I am not
quoting figures here because they have
been quoted in that Report and there.
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you will see that we are at the bottom
of it. There is no comparison between
a country like Australia—so small—
with a population of not more than
seven million and a country like India
with a population of 380 million. Pos-
sibly, we multiply every year as much
as the whole population of Australia
and you will find that every year, we
require not more than eighteen to
‘twenty thousand vehicles as against
perhaps one hundred or two hundred
thousand vehicles in such a small
couniry. Therefore, it becomes possi-
ble for them to develop, and it has
got to be done in this country also. I
am not merely quoting this figure to
show our poverty. But we must make
every endeavour to see that the
automobile industry makes progress
as far as possible and without its
progress, surely, all these things that
we are talking of will not really
come,

Then, Sir, one or two other points
were made by Rajkumari Amrit Kaur.

She is now the President of the All

India Motor Union Congress—the
place which I used to occupy for some
time and which I have now left in
better and more efficient hands.
has made out a very beautiful case for
the development of road transport. I
know her views, I have heard them
very often, they have been my views
all this time, and surely, I shall do
everything in my power to sec that
those views are implemented. She
used certain adjectives in connection
with taxation. She used the words
“chaotic and unscientific.” It is chao-
tic; it is unscientificc. And whenever
the State Governments do not get any
money, they immediately make the
poor motor or truck owners their tar-
get. I can perhaps agree with Mr.
Naidu that it is possibly because they
want to mop up money. You mop up
their money in some other way. They
are escaping from payment of income-
tax. Many more people escape from
paying it because we cannot catch
them. That does not mean that we
must finish them at the very
beginning so that there =tvould
be nothing left for them for taxation.
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But it is a chaotic and unscientific
policy and that 1s why whatever allot-
ment we fix, it has got to be scientific.
There 1s no doubt about it and it can
be easily acceptable everywhere.

These are some of the views that
have been expressed. My friend, Mr.
Bhargava, made a plea as to why some
of the Members of Parliament should
not be associated with that Committee,
etc. I have made it clear that that
Committee was not intended to be of
that type. There might be perhaps a
second Committee necessary after-
wards. We shall try to have a much
longer time and go round the country,
and possibly, they would do it. That
Committee is something different from
the Committee that 1s there.

With this explanation, Sir, I can
assure this House that as far ag it lies
within the power of the Transport and
Communications Ministry, it will be
our constant endeavour to see that
road transport develops very fast in
this country and to the extent possible,
we can persuade our State Ministries
to line with us so that we can jointly
do it because it is a concurrent sub-
ject, apart from the legal aspect of it.
Without their co-operation, we can do
precious little, and I am sure they will
join us because they are more inter-
ested in it than ourselves. With the
co-operation of all of them and with
your co-operation, we shall really
forge ahead and do something of which
we shall have reason to be proud.

—_—

ANNOUNCEMENT RE ORDER OF
BUSINESS FOR 21ST AUGUST,
1959

Mr. DEPUTY CHAIRMAN: I have
to inform the hon, Members that after
the transaction of Private Members’
Business set out in the List of Busi-
ness for Friday, the 21st August, 1959,
Government Legislative Business will .
be taken up in the following order:—

1. The Wakf (Amendment) Bil],
1959,

2. The Dowry Prohibition Bill,
1959. (Reference to Joint

Committee.)



